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BEFORE THE HON'BLE ITATIOI{AL GREEN TRIBUI{AL.

SOUTHERN ZONE. CHENilAI
ORIGINAL APPLICATION NO.98 OF 2022

IIY THE MAT"IER OF:

1) Velupula Narsaiah,
S/o. Veeraiah, age 60 years,
Thonda village, Thirumalagiri Mandal,
Suryapet district, Telangana- 508223.
Mobile.No.99 12 166854,
Email: velupalanarsaiah@gmail.com

2l VelupulaRamalrishna,
S/o. Venkaiah, age 45 years,
Thonda village, Thirumalagiri Mandal,
Suryapet district, Telangana- 508223.
Mobile. No.9948772372
Email: velupalaramakrishn@gmail.com

3) Neerati Venlanna,
S/o.Soma Narsaiah, age 5O years, Thonda
Village, Thirumalagiri Mandal, Suryapet
district, Telangana- 50822 3.
Mob.No.70930604AT
Email: velupa.laramakrishna@gmail.com

Appllcaat{r}
And

1. The Chrlrman,
State level Impact Assessment Authority (SEIAA),
Telangana State, Government of India, Ministry of
Environment, Forests, Climate Change, A-3,
Industrial Estate, Sanathnagar, Hyderabad- 5OOO 18,
Telangana State.
Email: chairmanseiaats@gmail. com

2. The embcr Secretary,
Telangana State Pollution Control Board,
Hyderabad, Telangana-So00 18.
Landline. No. O4O-23887518
Email : ms-tspc@telangana. gov.in
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3. The Joint Chief Environmental Engineer,

Tnnal Offrce, 25-35 / I l, Tulasireddy complex,
2'd floor, Opp: Government ITI College, RC Puram,
Sangareddy district-5o2o32, Telangana,
Mob.No. 9866776712
Email: ee4-uh1-tspc@telangana.gov.in,

4. The Principal Secretary,
Government of Telangana
Industries and Commerce Department (MinesJ),
5s Floor, BRKR Bhawan, Secretariat,
Hyderabad, Telangana. Mobile:
9848148485
Email: prlsecy-ind@telangana. gov.in

5. The Director of Mines and Geologr,
Government of Telangana
My home Sarovar Plaza,
FLat No.203 &2O4,2'd Floor, H.No.5-922,
Shapurwadi, Adarshnagar, Secretariat Road,
Hyderabad, Telangana.
Landline.No: O4O - 23221766
Email: directorminest@gmail.com

6. The Deputy Director of Mines and
Geolory, Hyderabad,
Government of Telangana Hyderabad,
Telangana.
Mob. No: 9440817784
Email : regddmg_hyd@ediftnail. c-om

7. The Assistant Director of Mines and Geolory, Suryapet,
H.No. I -2-27 O / 87 / 33 / B, tft'lsfi nana gar Colony,
Road No.3, Suryapet-5o8213, Suryapet Dist.,
Telangana state.
Mobile. No. 8106660012,
Email: admgsuryape@mail.com

8. The District Collector, Suryapet,
District Collectorate Ofrce,
Suryapet-SO8 2 L 3, Telangana.
Mob.No: 9493721234
Email: collector-srp@telangana. gov.in
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9. The Mandal Revenue Officer,
Munagala Mandal, Suryapet district-
508233, Telangana
Mobile.No: 9985021498

10.The Director General,
Vigilance & Enforcement Department, Government
of Telangana, Hyderabad, Telangana.
Mob.No. 9121213355
Email: directorwdrr@gmail.com

I l.The Regional Vigilance & Enforcement Officer,
Vigilance & Enforcement Department,
Government of Telangana,
Nalgonda, Telangana.
Mob.No. 9121213355
Email: directorevdn(@gmail. com

12. Sri. G. Peddulu,
S/o. Kondaiah, Rio. H.No.6-3/4, Thonda Village,
Thirumalagiri Mandal, Suryapet district,
Telangana.
Mob.No. 9885414184

.....Re:pondeat(s)
AITD

13. M/s.Sri Balaji Stone Crusher,
Rep. by its proprietor Sri.G.Peddulu, S/o.Kondaiah,
R/ o. H. No. 6-3 / 4, Thonda Village, Thirumalagiri
Mandal, Suryapet District, Telangana-So8223,
Mobile'98854 t to.....*rr"aded 

propoeod Rorpondent



IT{DEPENDEITT REFORT OIT BEHALF OI. stb 66 and 7th RESPOIIDEIITES

It is to submit that Sri.Velupula Narsaiah, S/o.Veeraiah, Thirumalagiri

Mandal, Suryapet District field an OA.No.98 of 2O22 in Hon'ble NGT, SoutJe

Zone, Chennai praying the respondent authorities for cancellation of the quarry

lease for Road Metal and Rough Stone granted in favour of Respondent No.12

(Sri.G.Peddulu, S/o.Kondaiah, R/o.H.No.6-3l4, Thonda Village, Thirumalalgiri

Mandal, Suryapet District) over ttre land an extent of 1.000 Hectare in

Sy.No.683 situated at Thonda Village, Thirumalalgiri Mandal, Suryapet

District.

'Ilre Hon'ble NGT vide Order dated.27.O9.2022 directed the authorities to

conduct a spot inspection and file a report independently to inspect the site

and file a detailed repoft, on grievance of the applicant that the 12t respondent

(Sri.G.Peddulu, S/o.Kondaiah, R/o.H.No.6-3l4, Thonda Village, Thirumalalgiri

Mandal, Suryapet District), who is being issued quarry license, has been

operating outside the permitted area and also carrying on the stone crusher

activity illegally.

In this regard, following is submitted:

The Deputy Director of Mines and Geolory, Hyderabad vide proceedings

No. 474 1 /Q-II(21 / 2OO7, Dt. 13. 1 1.2007 (AI{IIETruRF-If has issued grant

of quarry lease in favour of Sri S.Yellaiah in sy No.683 of Thonda Village

Thirumalagiri Mandal over an extent of 1.00 Hects for a period of 10

years based on the tahsildar Tirumalagiri Mandal issued No Objection

certificate (NOC) vide ktter No.A/ 1 29 / 06, Dt: 19.0 1.2006 (AI{IIEKTRE-

II) as per which the tahsildar has informed that in Sy.No.683 is Govt

Land in which over an extent of l.0OO Hectare covered with Hillock and 3
Kms for away to the village hence recommended for grant of quarry lease

1
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over the subject area, The quarry lease period for 1O years valid up to
14.12.2017 vide proceedings No.76lM2 l2OO7, Dt.15.12.2007 of the Asst.

Director of Mines & geolory, Miryalaguda (Erstwhile Nalgonda District)

lAxrExrrRr-url.

2. Based on ttre transfer of quarry lease application field by Sri S.Yellaiah,

tJre Dy.Director of Mines & Geologr, Hyderabad vide proceedings No.

6OL(Q-II(2I,12O09, Dt.O4.O2.2OO9 has issued transfer of quarry lease

grant orders in favour of Sri G.Peddulu from Sri S.Yellaiah in sy No.683

of T?ronda Village Thirumalagiri Mandal over an extent of 1.OO Hects for

the un-expired period i.e up to 14.12.2017 (AIIIEXIrRE-IV!.

3. Subsequently the Dy. Director of Mines & Geologr, Hyderabad vide

proceedings No.60 1 /Q-II(21 / 2009, Dt. 1 1.03.2020 (AIttrEif,IIR&V). has

issued extension of the quarry lease for further period of (05) years based

on the orders of the Government vide Memo No.338l /MJ/2O19,
Dt.ll.O2.2O2O (AI{IIEKURBVIf the quarry lease is valid up to

13.12.2022 vide proceedings No.241llM2l2OOa, DI.2O.O3.2O2O of the

Asst. Director of Mines & geologr, Suryapet (AIIIIEXIrRE\Itr|.

4. In connection with tlle petition of the Velupula Narsaiah of Thonda

Village Thirumalagiri Mandal Suryapet District, tJlis olfce technical stalf

along with of the Regional Vigilance and Enforcement Offrcer Nalgonda,

Revenue department officials of Thirumalagiri Mandal and

M/s.Telangana Remote Sensing Application Centre, Hyderabad (M/s

TRAC agency) have conducted tJle Electronic Total Station Survey (ETS)

in the quarry lease area for Rough Stone and Road Metal held by

Sri.G.Peddulu in Sy.No.683 of Thonda Village, Thirumalagiri Mandal,

Suryapet District over an extent of I .OOHects on.26.ll .2021 .
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5. Subsequently, this office Technical Stafr and M/s TRAC agency have

submitted reports in this ollice on.31.12.20121 (Aff,EEI RB\Imf. As per

the report tJrey have verffied the lease boundaries around the lease area

and observed that tJ,.e lessee opened the pits partly falling inside the

lease area and partly felling 6u13ids. As per ttre report t1e lease holder

Sri.G.Peddulu has excavated the Rough Stone and Road Metal within the

leased area for a quantity of 17316M3 and also excavated the Rough

Stone and Road Metal from the out of the leased area for a quantity of
11735M3 (5348M3 + 6387M3). Regarding outside tJle leased area

excavations, in which pit quantity of 6387M3 is Discontinue of tJle lease

area which is nearer to tJle quarr5z lease area for which the Tahsildar

Thirumalagiri mandal vide Lr.No.B/788/202t, Dt.19.01.2022 has

reported that there was urn old pit (i.e pit quantity 6387M3) near by the

quarry lease area and upon enquiry it was lmown that the stone there

was removed by t}le local vaddera people (AIIIIEEIIRB.IXI. And for tJle

pit quantity 5348M3 for which earlier this office has already taken action

on the uirauthorized quantity 6341M3 of Rough stone and Road Metal

based on the Revision application filed by Sri G.Peddulu and orders

passed by the Industries & Commerce (Mines.l) Department,

Government of Telangana yide Memo No.2528/M.(2ll2Ol8-4,
Dt:06.09.2018 has disposed the case by issuing orders to consider the

material supplied to tlle Government works and accordingly tJle lease

holder sri G.Peddulu has submitted deduction S.fee bills from the Govt

works IAIII|EXIIREX|.
6. Regarding excavations within the leased area for a quantity of 17316M3

(8214M3 + 9102M3), for which the lease holder has obtained permit
quantity of 8214 M3 of Rough Stone and Road Metal duly paid necessary
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seigniorage fee and other statutory payments to t}le Government. And for

the quantity 9lO2M3 of Rough stone and Road metal, the lease holder

has submitted deduction of Seigniorage fee bills from the Govt works.

Further, it is submitted that this olfice vide Lr No.24L|/Q/2OO8,

Dt.2a.O2.2O22 has submitted detailed report to the Regional Vigilance

and Enforcement Oflicer, Nalgonda for further action on the above

findings and quantities, the orders are awaited (AIIIEXITRBXII

7. It is submitted that as per this office records M/s.Balaji Stone Crusher,

H.No.6-3/4, lhonda Village, Thirumalagiri Mandal, Suryapet District,

Telangana-5o8223 having a stone crusher unit in Sy.No.36 of Thonda

Village, Thirumalagiri Mandal, Suryapet District for which the crusher

unit holder obtained Mineral Dealer License from Deputy Director of

Mines and Geologr, Hyderabad vide MDR License No.MDL7261231

valid upto O4.O7.2024 6rrEXIrRt-fD.
8. It is submitted that in obedience to the orders of Hon'ble National Green

Tribunal, Southern 7-one, on the OA No.98 of 2022 Chennai

datd.27.@.2022, this office Technical Staff has conducted inspection

on.79.1O.2O22 and reported that the quarry lease located in Sy.No.683

(Govt.Land) of Ttronda Village, Thirumalagtri Mandal, Suryapet District

held by Sri.G.Peddulu is under Non-Working condition, No Men and

Machinery available in the quarry lease area. As per the physical

observations the lease holder has erected boundary pillars around tJle

leased area. Further reported that t}le stone crusher i.e., M/s.Balaji

Stone Crusher in Sy.No.36 of Thonda Village, Thirumafagiri Mandal,

Suryapet District is also under Non-Working condition (AIIIIEXIrRE

xml.
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9. The Pollution Control Board vide order No. NI,G-

246 / TSrcB / TF / HO I 2O2l- 1656, dated.O6 .O1.2O22 has issued closer

order for not obtaining the CFE & CFO for mining Rough Stone and Road

Metal by tJle respondent No.12, and accordingly this olfice not issued any

permit to the respondent No.12 (AIf,EXIIRE (rVl.

10. In view of the above, it is submitted tlnt this office already taken

action on the earlier lindings of unauthorized quarrying and also

responded to the petitioner representation dated.24.O7 .2021 and

accordingly joint enquiry made with Revenue Offrcials, O/o.Tahsildar

'Ihirumalagiri Mandal of Thirumalagiri Mandal, Officials of
Environmental Engineer, Pollution Control Board, Nalgonda, tJre Olficials

of Regional Vigilance and Enforcement Officer, Nalgonda Unit as

mentioned above.

Hence the report

Place: Suryapet

DrOl.l1.2022 Asst. Director of
Ast- Dir

Geologr
btytnes n 0

c).
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()tit)t.R:

In tlrt:rlcrcncc I'' citcJ-. Sri.S.\'cllaiah applicd t'or Quarrl. l-cese tbr Iiougir Stolt l-
Itoatl \ Iet:rl in Sr.\o.6ti-l ol' I honda Ye.. Iliinrrnalgiri \1.. \algontta District or,'or ln e\tcnt {,j
l . ()() I lcctarc fol r pedrrd of ( 1 5 ) r'eers. The rpplicant ha s subnriftctl thc Qurrn J cil \.- ipplil-ill t, 

'r.l
.rlongrvith all lcquisitc documenls and Challan No.14.327.. Dt:17.1i.2006 towards applicarion lcc
rnd sun,cl charses is pc,r'Rule 9 of .1.P.\linor N{incral Concr:ssion Rules' 1966.

'fhe ,\,rst.l)ilcc tor of \Iires & Geology., Ilirl'elguda t,ide referens: l"d .ited r.ep(r1cd
that the .\ssistant tleologist insl)ccted thc applied area on .10.05.2007 and reportccl rhat the
:rppli..d arelr in Sr'.\o.6ll1 of Ihonde Yg.. is aranitic gnessisic rock medium ro coardse gainctl
fhe ri.'p,rsit i-< in the tbrnr of lrilkr"k ele',ated to a height of 25 to .10 feet fiour eu'oulii level -flrc

roek l'\'nc is useful for roaiis anil hurlr;lings and not suirahlc for cuning and poli,lhing.

Iir!' iiunclrr sun e1'ed thc applied area on.10.05,2007 and reported that ihe lrpplir-d arr;r
is 1.5 Klit fi ortr 'I lrrrntiir Vg. ,\Rer' sulacv .tnJ demalcalion the area worked out to l' itr) ilect.rre
fhc ipnli!.rnt has given consr'nt lstler t'or lhe sun:eYed and demarcated ertent ()I 1.00 LIc(:l;lr(.

'I 1lt \lrrrd;rl Rr'r'enuc' Oflic,.-r.. Tlununalgiri vide I.r.\o.,{,'129'2006.. Dt:19.t)l.lt){trr
;sl,i)rl.il lhrl lhc t.){Jl !slcnl ilt 51.No.6ll.l of I'lrond.r \'g.. is classifi.,d as (lovurrrrnsnt iitri
;i'n,(i.iin:, ol'.ie .i-16.i I (iis. (lui of rririeh :rn c\tcnr oJ t.i),) Hect.rc coverd u,ith hilloil.. an,:l
.l I. \l .rr,rtr firrm thc T'hon<h Vg.. is liVrilrrle anrl is,rrrctl no ()hjccti(rn lbr grirnt ol t1u:rr:r lclrc
r,'lrilc cnelo.irrrr thc attesred sL(rch.

'llic \srl.l)tectt.rl of \ftnes.t (ir:olog.., \'iir']'t lgud;r rcponcd that th; n.r ulr.lee t issuerl i:r'
tlrc \lanJal Rcvcnue i)l[cer.. I-hiruuralgiri is in fav-our of Sri..l. Nara,yaua irppiied Iil ()uarrr
Ldi-sd lbr Rough litone & Road \letal in th!: suhjcct area. Thc application of Sn..l. ).jnravina r\ii
rejected bv the D1 .l)u'ector of \ Iines & Gr-olog1'.. Hlderabad trde Proces.dirgs )'r.r.
2105,Q-II(2),2007,. Dt:17.05.2007 duc to the variation in the applied area and the area ap1:r'ovuti
hY thc \Iandal Re|enue ()fiiccr.. fhinimalsiri. I"uflhdr. it is repoted thar thc no obiecrion issrrc.i
in favour ol'Sri..l.):irrirlana hrrlds good trith respect to the present quan] lcasc apl)!icrtri,n.'i
iiri. S. \'cliaiah.

Thc applicent fail.'d to submit the evidence torvards estnblishment of stone cnrshing rurrr
lbr considering the quanr loarc applicatiorr {br a period of (15) years as por Rule lj rlt ,,f
.\.t'.\linor \ Iineril ('onccssion Rules' ls(rri.

Ih.' (ior r'rlrrrr'nl viJe \[crlo.\o -U0+ \l.l(l ) ]{)07-.1.. Ltl:t)1. t)8.lto? irsu.r'
elalill.Jti,rrr ()fl I)t.(]!essinu tli iltt ()u;trr.v I.casc IpJ;lir.'aiir:ns fol R.ruglr Stone & lloiiil \,[ctal rrr

,'ral',,,'nil t l)!.tricl. irl rhc -,rili(l \lcnr.:).. Ihc (iovcmmsnl ha|e issucd illstntlrtions to proalrss tlii
qu:ur'\'lcrl5c;rpplicrrlions ils pcr (i.().\ls.\o. llil.. ln(|. & ('onml. (\1.1) Depl.. lll.05.l1)9S in thc
manJ;rls othcl th;rn pnrl:rosed fol I l1'<lcrabad \Ietropolitan Development Authoritr'.

'l'he .\sst.l-)rrr..ctor of \'lines ct ( ieologl'., \lirlalguda retlommended tbr $.1n1 of Qurrn
I.c:rse lirr' li.ouelt Ston,; & Road \.[etal irr 51.,.No.68.3 ol'Thon&r \;g., Thirunralgiri NI.. Nalgonda
l)islrict (l\'!'l an c\l!'llt ol l.0() H('cfard for a pcriotl of (10) -\rcars in far,'our of Sri.,\i.l'clirirll
s1,li;!-il lo lh. sirlrstnctioll of .\ l'.\finor'\lin,,'r'rl ('rrn,,:cssi,rn F-ule(' 1966 and lile,st int-Jndnt.-nr.
l\\rtc.i lt(,ii] lllllc l\! tllTtc

l
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/-
h r.'i,. rr of ihi irbr)1 ( ! rre ums l.rnr:'(. ,'.)tmtrl j.fiirid ILI l(orrglr Sl,,trc .\: I.lir;tr.r -',!.:,: '.

i.,.i(.i).,;8-l of iiionila\u.. i iri[rrlli.rlgrli ]li. ,.";rilorrtl.r l)istr i"r .rr cr llll c\rcrl. ..,l i.rrii ilcr,t:irr-i.r-
in..licrtcd fi ifh pjnk orangc ,rl lhc \ur1t\cL1 sLelalr) lirr lr pcrir,<1 ol { l{)) ' !'.rr,r rs hcle irr ].r'illlt!,.1 r.l

lalcur of Sri.S.'r'cii.riuh urrrl':r litc rulc il (li cl \ l'\lilyrr' \lrncr;rl r. (r;i!jirr,ir I{liir-. 1()i,-
suti(ct to all tctms and condilions laid tJorr, n ur tlr!' ,\.['.\.lilror .'rlmcrai r r)nccssi()n Ruier' i9o<.
and sub-iect to the amen(lnlcnti iisucd ihrr,i(,l liom limc to tim.'ln.l stil)-i(i:t rrr lh( aon(litii:n. in

thc i:t'rnerulc and to abide lhe conditi,rns -\til)ulilL'd ln (irr\1 \lcm,r.\,,.ll().1 \l.ll( I)i(\)l-i
l)t:rJ.1.08.2007.

I. 'i he grantee should pay the loilorving amouats betble crecution ol Qui,r'\' [-rirsc tlccd :

l.I-ead Rent - Rs.2{.(X}(} .!I.:,.irrc .\nntln.
2. Land Assgssrnent - As fi.sstl trr, thc l{cr cnue f)ep.u1nrcnt.
.1. Sccuriry Depo-siI - ( )ncr vear Dcad Rcnt

tr. Thc Dead Rent and other charges should bc paid in advanc e rn rull bctbrc -11" ltlarch of
even' year for succecding failing rvhich the lcasc rvould bc detcrmincrl.

lll. lhe Cit'antee should pai Seigniorage charges ofRs. {5 'Cubic \leter or Rs.-lt) .\l:tric lonnc
of Rough Stone & Road lletal to thc f)cp.rundnt oI'\{ires & (ieologv in ldvanse bili)rc
dispatching the Ivlineral fiom thc Quam'. Serg4iorag!'Fec or l)cad Rr'nt r!hich c\:cr is hiqhc|
shall be i;harged on the \{mor \{rneial-s dispatches or consunl!-d.\en }'crr

I\'. i lte rior,ernment mr)'var, th.'r':rtcs rrl Scrgnrolngc lrcc rnd l)crd l(r'nt it .rl]'Iunc (hrr'lng tllr
subsistsnge of the leasc and thc tirantcc should pav all the cnharrccrl rrrtls. r.ltcs iuxl
a-sse s:iments whatsoclar beinc charQcd fiom lime ro timc.

\( ,'l li : I he C-'rart i" liahie fbr can,:ellalion shrrukl it lre tountl th:rt lt r\Js !]r'o-r.jl]
inequita'nie (r[ \'r.rs mirde undcr ;r mistakc ol fact ol orring lo misr':prerentatirin ,rt
facts (ti' tiaird or in c\ctss cf the aufhol"in .

linr:i: 1.i;rr.r:ndt tj.

D\ .l)l!{t ("1()l{ (,} \lt\ES & (;ti(!1.(x_;\' (t.iL') .

lf\ DER.\8.\D I{I:GI().\ - IIYDEI{.\8.\ll.

l^

'I'o

Sri. S. \'ellaiah.. \'elishala |g.. -l'hiruntalgiri \lantl:t1.. \rtlgodua l)istrict. lhc grantcc rr

Iequested to apprcach the .{sst f)u,rctr-'r .rl \Iures & Gcr-rlo-s.r.. \Iilr aigurla rlitltirr (9()i ti:rr '
Irom lhc dale of this orddr tbr L,s!'culicn ol'l .case Decrl.
{lo bmined to thc I)rector of Nlinr:s & t iglri,.q1 . Llr dcrobad lor lirrout ol ufor,llatli,n.

r t(r ih! .{.sst. fhector of i\lincs & (rcoi.;g\.. \lir1'llguda Nith a Ictlucst t() ENssuts tlrc
Lcr"e l)eed wirhrn (90) da]s
lhci ehargcs in adr,rncc. l'l
i'lrr \rst. l)u eutor i>f \lines
cf ;r<ldrcss ol the girantce in
l,,lsction ('ard cto,. al the linlc oi F.seculion ol ihe lc.rs': dccil. .,[-urlhcr'. lhc \sst.]]irctor ol
l*lliss & Lisologl., .\1ir1.,a1ar.1., is also ililc.(ed to obiaur an .rllitl.n it liotrt lir. er':rutec to abid..'

bv thc dccisron of the ( i( lrcrniiienl .'r,; per tltc I ,o\ t.l lct!l.. \().l.l ( ).t \l'lir l) l0(ll-.i..
Dt:02 {}ti.2007

s\

from the datc ol this ()roer alicr coll{cring ncc dssilr'\' l )crd Rant an(l

l0 connccle(l l{ccor'd rri l,ntluir'} ( ' )r) (tlcl()\e(l hcr(:Nith.
& Cr,c'log)... \lir,r.alguda is lul.tlrct.tlrrcc);.I rt' olrrairr tlrc lirtcst 1:rorrl
thc tilrm of ths lcl.phonc Bill Llcttrititr'Iiill R;rti()n (-ard
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GOVERNMENT OF ANDHRA PRADESH
PROCEEDINGS OF THE ASST.DIRECTOR OF MINES AND GEOLOGY,

NALGONDA.II, MIRYALAGUDA.
(PRESENT: Sri G.Rama Chandra Rao, M.Sc., Assistant Director)

Proceedin No. 761trl2/2007, Dated:15.12.2007.

Sub:- Mines and Quarries - Minor Minerals - euarry Lease granted for Rough
stone & Road metal in Sy.No. 6g3 of Thonda (V), Thirumalagiri (M),
Nalgonda District over an extent of 1.000 Hectare for a period of )O years
in favour of Sri S.Yeltaiah - euarry Lease deed executed _ Work order_
Issued - Reg.

Ref:- l). Deputy Director of Mines and Geology, Hyderabad proceedings
No. 474|le _il(2)/ 2007 , Dated: r 3. i r.20bz.

2). Quarry Lease deed executed by Sri S.yellaiah, on: 15.12.2007.

ORDER:

. . Sgclion is hereby accorded to Sri S.yellaiah to work for Rough stone & Roadmetal in Sy.No. 683 of Thonda (V), Thirumalagiri (M), Nalgonda Disrrict ou", u., .*i"n,
I '000 Hectare for a period of l0 years w.e.r-ts.iz.ibo 7 io r4.r2.2ori subi."r to ttreprovisions in the Mines and Minerals (Regulation and Development; ect, 1957 and to iircrules made there under in cenerar anJ subject and to the conditions in Form .G'
prescribed under Andhra pradesh Minor Minerat Concession Rules, 1966.

- The grantee shourd maintain all the records and accounts in the form prescribed
by the Govemment. The ressee should submit the quarterry retums in the Form'C'
prescribed, so as to reach the Assistanr Director of N{ines and Geoloer.. Min.alasuda anir
the Deputy Director of Mines and Geology, Hyderabad before 5,h ,r.il.a,"S q*";.r. -'

Under Rule 30 of Andhra pradesh Minor Mineral concession Rules. 1966 noricc
ofopening of the quarry should be given to the Chieflnspector of Mines. Dhanbad.

. Ih. grantee should pay the requisite mineral revenues with in the time prescribed
under rules and should pay the advance Dead Rent for the succeeding year befo.c r'a oi'
March^every year. Failing which 24o/o interest shalr be charged for rheieratcd puy,r.n, o,
per G.O.Ms.No.50, Industries and Commerce Department, bated: I 7.3. 1997.

ASST.DIRECTOR OF MINES
AND GEOLOGY, NALGONDA.II,

MIRYALAGUDA.
To
Sri S.Yellaiah, Velishala (V),
Thirumalagiri (M), Nalgonda District

Copy submiued to the Director of Mines and Geology, Hyderabad
along with lease deed for favour of information.
Copy submitted to the Zonal Joinr Direcror of Mines and Ceology, Hyderabad
for favour of information-
Copy submined to the Deputy Direcror of Mines and Geology, liyderaLi.J
along with lease deed for favour of information.
Copy to the Thahasildar, Thirumalagiri (M) for information.
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GOVERNMtrNT OF ANDHRA

',I..oCEEDINGS oF THE DY. DIRECToR oF NIIh*E
{(PRESENT:SRI M.K.BAIG, B.Sc., :: Dy.

Proceedinss No:601/O-II (2\t2009.
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Sub: Mines & Quarries - Application for Transfer of euarry Lease for Rough ne & Road
Metal in Sy.No.683 of Thonda Village, Thirurnalagiri Mandat, Nalgonda District - over
an extent of 1.00 Hectare- Quarry Lease held by S.yellaiah - Transfer in favour of Sn
G.Peddulu lor the un-expired period up ro 14.12.2017-Orders-lssued_Regarding

L This offi ce Proceedings No .47 41 /Q-ll(2)/2007., Dt: I 3. I 1.2007.
2. ADM&G, Nalgonda Proceedings No.76 MZ/2007 ., Dt: l 5. 12.2007.
3. Transfer Q.L Application.l.8.2008 from Sri S.yellaialr.
4. File No.24l1lQ/2008, dt.3.2.2009 from A*DM&G, Miryalaguda.

(r-'A

Ref:

oyx^"t

ORDER

In the reference I't cited Sri S.yellaiah was granted a euarry Lease for Rough Stone &
Road Metal, in Sy.No.683 of rhonda village. Thirumalagiri Mandai, Nalgonda District, oyer an
extent of 1.00 Hectares for a period of ( I0) years. Through reference 2,'d cited, the Asst.Dir.ector
of Mines & Geology.. Miryalaguda executed the lease deed for a period of ( l0) vears i.e.. fronr
15.12.2007 to 14. 12.201 7.

Through reference 46 cited, rhe Asst. Director of Mines & Geology, N,lirvalagu,Ja
reported that vide reference 3'd cited the lease holder Sfi S.Yetlaiah appliei- tbr transfer. of
Quarry Lease lor Rough Stone & Road Meral, in Sy.No.6B3 of rhonda Village, Tlirumalagiri
Mandal, Nalgonda District, over an extent of 1.00 Hectares fol a period of (i0) years-for the
un-expired period of the lease i.e. upto 14.12.2017 in favour of sri G..peddulu. The applicant has
submitted a.ll the relevant documents along with the challan No.l 126l, Dt:1.0g.2009 for
Rs. 1000/- towards application fee.

The Asst.Director of Misnes & Geology. Miryalaguda reported that the applied area was
inspected by Asst.Geologist on 29-01-2009 and reported that the applied area a hillock which is
elevated about 30 feet frorn the ground level. lt is a lgneous rock, rvhich is pluronic origin. Later
on Metamorphosed. lt is acidic rock olGranite tbrmatioli. The rock formation is belongs to thc
Archean age goup of peninsular Gneissic Complex. This is primary rock is nature. 'fhe colour
ol rock is Whitish grey (Leucocratic). The rock is prredomir.rated b1, K-feldsar and Orthoclase.
microclitre ard Quartz minerals are essential minerals. Htrn.rblende. Biotite is Acccssor)
minerals. The rock is hard, compact, and brittle in nature. iind ntediurl to co{ilse grained texturc.
The applied area is no1 suitable for cutting and polishing purpose and it can be used fbr Road
Metal and Building Stoue for civil constructions. Further reported that there are some working
pits noticed in the applied area which are previously worked out admeasuring 30m x 25m x
4m.As per their office records,at the time of grant of the earlier lease during inspection some
working pits lvere mentioned but no measurenrents are given in the report.The present quarrying
operations are being carriedout in the previously workedout pil which falls to the South-west of
the quarry lease area.

The Surveyor surveyed the applied area on 29-1-2009 and rr""ported he has couducted
survey and verified the lease boundaries in the presence of both lessce and Sri C.Peddulu and

reported that the lessee working are with in the lease boundaries. Frutlier it is submit that as seeu

from the Quarry Lease area it is noticed that the lessee has opened and developed pit measuring

30m x 25m x 4m towards South-West side ofthe Quarry Leased area.

The Asst.Director of Mines & Ceology., N4iryaiaguda reponed that the transferor Sri

S.Yellaiah and the transferee Sri G.Peddulu has agreed for transi'er of the Quarry Lease lor'

Rough Stone & Road Metal in the subject area on a notarized afl'idavit. The transferor Sri

S.yettaiatr has informed that due to health and financial problems he is not able to ruu the quarrl'

and also stated that he has no ob.iections to transfer Quarry lease in tavour ol Sri GPedrhilu lbr

the unexpired period of the Quarry lease i.e. upto l4-12-2017'

a)tv



t3-
lt2lt

The transferee Sri G.Peddulu has stated in a notarized affidavit that he is accepting tl,e

transfer of the Quarry Lease for Rough Stone and Road Metal. in Sy.No.683 of Thonda Village.

Thirumalagiri N,tandal, Nalgonda District, over an extent of 1.00 Hects. for the unexpired period

of the lease i.e. upto 14-12-2017 and that in future if any mineral revenue dues are payable by the

transferor the same will be cleared by him

Finally, the Asst. Director of Mines & Geology, Miryalaguda recommended for transfer

of Quarry Lease for Rough Stone & Road Metal, in Sy.No.683 of Thonda Village, Thirumalagiri
Mandal, Nalgonda District, over an extent 1.00 Hectare held by Sri S.Yellaiah tbr the un-

expired period of the quarry lease i.e., upto 14.12.2017 in favour of Sri G.Peddulu subject to the

satisfaction of Rules and Regirlations laid down in APMMC Rules' 1966 and the latest

amendments there on.

In view of the above, the Quarry Lease for Rough Stone & Road Metal in Sy.No.683 of
Ihonda Village, Thirumalagiri Mandal, Nalgonda District. over i extent of L00 }lectare held

by Sri S.Yellaiah is herebl' transttrred in favou-of Sri G..Peddulu for the un-expired period ol
the lease i.e. upto 14.12.2017 under the rule 31 (ix) of A.P.Minor I'4ineral Concession Rules'

1966 subject to all the rerms and conditions laid dorm in the A.P.Minor Mineral Concession

Rules'1966 and subject to t}le amendments issued thereon trom time tc) time and subiecl to the

conditions hereunder:

1.. That the transferee sha.ll remit the mineral revenue dues if any payable at the

time of execution of the Transfer of Quarry Lease deed.

2..'fhatthetranslereeshallabidebyalltheterms&conditionsimposedrvhile
originally granting the quarry lease and take up quarrying opemtions in a
scientific. safe and svstemalic uranner.

DY.DIRECTOR F MINES & G (FAC).,
D.

$._ 
Hvnnru'BAD REGIoN -HYDER

Sri G.Peddulu, S/o.Kondaiah, Thonda Village, Thirunralgiri Marrdal, Nalgonda District.
The fim is requested to approach the Asst. Director of lr{ines & Geolc)gy.. lvliryalaguda within
(30) days form the date of this ordrt for execution of the tmnsfer lease deed..

Copy to Sri S.Yellaiah, Thonda Village. Thirumalagiri Mandal, Nalgonda Disrict.
Cgpy submitted to the Director of Mines & Geolog1.. Hvderabad lor lhvour ot' infornration.

;fop1' to the Asst. Director of lvlines & Geolog1,., Miryalaguda u'itir a direction to Execute the
lease deed within (30) days frorn the date of this order alter collecting the mineral revenue ducs.
il'an1' payable and other charges in Advalce belbre execution ofTranslcr of Quan], Lease deed

R' o 'E (q{) 
"Zq-er"-Lh-s'

(p *,.4+t l/aF5D8)
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Gra,rroo 3hould o)iocutcd tho lorso dood withir 90 &ys from the &ts of isrus of this or'<l"r'

afler paying the Securir.\, Dept:sit of One Year Dcad Rent rs requireC ur:der rule I 5 oi rnd
lS ol ..\. P. \'t.N t.C.Rl-iLES 1966.

l. lhc (irrrrtcc slruul<i rrot conducl lilc <lualr),ittg operalions beforc cleculiori ot Ih,.

lloc(1.

l'hc Brintdc should p:5 llrc Scignior:ge fcc :s given in the Sr:hcdulc-l oi llul': lo ';l
\.1). \ L \'l. C.ll rrlc s I ()(r(i.

J 'I l'.c !ourrtrc is li:rl.rle {i>r to plrv tlrg dcl<J rer'.t ti} Re.25,000;- (Rupecc I rrt;;rr" l rr'
lll0lr|:irril irnlr ) l.lcr ilccliltu l)cr ,tnnlrnt ar:<l (-cssos ihvrgoft.

5. l'lle g!.iutee shoulcl pav the land assosam€nt and ce8ees on l-and Ag8gsentcut irr addit:,,,,

ro &c Sci-qniorage Fde.

5. thc gyontcv should inworiably mainlain propcr rnd 4eou!!as rcoords of Produciicn and

despatchetl or minernl flnd ali.

7. Ihc grantec should submit qurxrcrly maintain propcr and aicuratc rccords of productirrn

ind desnrlched of \{inenls and i'rip shcets etc at quirry sitcs.

8. Thc planree should erecr the maintsin proPer boundary pillars alound the lease ar.:rs ls

per conrt:.tions f\r end nrle I I cf .{Pti'Ilr{C Rules 1956.

9. ',fhc Elnrcc should not usc e\plosives in conducting quarrying L)perrllons w'rtiloL:l

oht:rinirrg thc csPlosir.c licence from dre conrpr;lcnr rudtoritv'

l(). Th(: glinlce shoul<l liririt: all rlle records in dris oliice otrcc in cvetl (luirl'l'rl !"
ss(rssrncnl ol' \'lirrcral Ill.,vetluc.

I I- l'hc gr':r!r(cc slrould:rbidc:rll thc conclitions cnd rulcs specfied in APL'llvl(: l?til-lis; iq(;(''

rnd tic standing ordcn issucd hv thc Gowomrncnt from tim" to timc'

I L Tlre gl.antee should obtain tranEPort permils from the Acct-Director of Mi:occ :urd (ieologv

conccntcrl Llnder Rulc -l'l of APh'IMC Rulcs 1966'

Li. Thc granroi should ouppl-r- tlrs lvlotel 
" 

Rough ston"' ie roqrrirod for Govccrm'rnt iV''rl' '
( Lik; R lnd R and P\Lt) erc ) on pa]"nent oFLodal Prevailing rates'

14. Tirc grtntcc rhoukl not rumP the \\'asts mstori.al outsidc ths lsassd arca'

I5. The quaut oper3tions should nor c:use &mage to the Pubfic Pr:parq''

16. The qu:rn1' operalions should nol cause dangor to tho lifc of Mert' '{nimrls etc'

17. Ths lcssec should r:ke sujreblc mcasurcs Io Prcvcnt rhe Air' Walcr' Sound' Pollution

(

D\"DTRECTOR OF JVfI

DERABAD REGION: : H\-DERdI]AD
\, (I.\C)

O$--}ft'
's.1

,.1.PPI,Nf)IX
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Sub:

Ref:-

Y:r^'-g Quarries - Quarry lea^se for Rough Stone & Road Metal over an extent of1.000 Hectare in Sy.No.683 of Thonda VItUg", fii*ru-llgiri fr,f_a"f 
"i i;,y"p;;Districr - euarry Lease held by Sri.C.peaaif, _ if,l'-C"'""_."r, permitted forextension of euarry Lease for a further perioci of fOSiV""* - Orders issued _Regarding.

l. T.O Proceedings No.60 t/e-II(2)/2009, Dt:04.02.2009 .

l.j19ee{i_ns9 No. 24I I/e/2008, D: 18.02.2009 of t. abr,,rec, Miryalaguda.
3. Lr.No. 3616/ReL/RS&RM/2017, Dt.07.03.ZOZO 

"i tr,. eOilaG, Suryapet.

In tlte reference I"rcited, quarry lease was accorded perm-ission for transferred quarry lease for RoughStone & Road Metal over an e1t1n1 {-r ooo Hectare in Sy.No.6g3 of Thonda Village, Tiiirumalagiri MandalofSuryapet District in favour of sri G.Peddulu from sri.s.yellaiah for the unexpired period of lease i.e up to14'12'201?' The same was executed by the Asst. Director of Mines & Geology, Miryaraguda for the unexpiredperiod of lease i.e up to 14,12.2017 vide reference 2d cited.

Through the reference 3'd cited, the Asst.Director of Mines & Geolory, suryapet has submitterj thatoriginally the Quarry Lease for Rough Stone & Road Metal over a extent of 1.00 Hectare in Sy.No.6g3 ofThonda village' Thirumalagiri Mandal of Suryapet District (Erstwhile Nalgonda district) has been granted toSri S'Yetlaiah for a period of (10) years uy ,r," oy. oir""to. or l!{ines & Georogy, Hyderabad videProccedings No 474l/Q-tr(2)/2ooz, otts.t t.z0oz. Th; re;; was execured by the Asst. Director of Mines &Geolory' Mirayalaguda Proceedings No. 76llvl2/2007, Dt:15.12.2007 and lease is in force from t5.12.2007to 14'12'2017 ' Subsequently the quarry lease was transferred infavour of Sri.G.peddulu vide Dy. Director ofMines & Geology, Hyderabad procds. No. 601/e-Il(2y20d, Dt:04.02.2009 for the unexpired period up to14 12 2017.The lease was executed by the Asst. Director of Mines & Geolog1,, Miryalaguda vide procd.fro.
24 I l/Q/2008, Dt: I 8.02.2009.

The Asst' Director of Mines & ceolory, suryapet has subrnined thar sri.G,pedciulu has fiieciapplication for grant of l " rerewal of quarry tease for Rough Stone & Road Metal over an extent of I .00cHectare in sv'No'683 of rhonda village, ihirumatagiri u;aal of Suryapet District on 14.i0.20t7 for aflrther period of(15) years along with required documJnts and application fee and survey chargss.
Further' Sri'G Peddulu have filed representation before the DM&G, Hy<terabad and infornred that thelease is going to expire on 14.12.2017 und * p.. G.o.Ms.No.4g, Ind., & Comm., Dept., dt:26-07 -?0r7eligible to continue the quarrying operations for a period of(20) years, but initially the lease was granted to aperiod of ( l5) years only and requested to extend the quarry llase period for a further period of(5) 1,ears.
The Govemmenr vide Merno No.33g r,M.I(2)/2019, Dt.l1.02.2020 have accorded pennission forextension of Lease ieriod for a further period of (S)year, 

"guin., 
the euarry r,e*se for Rough stone & RoadMetal over an extent of l'00 Hectare in sy.No.68i of Th-onda vi age, 'lhirumalagiri Mandal of SuryapetDistrict in favour of Sri.G.pedduru as per the Rule l5(i) of rSMMC Rules, r 966 and subject to rbesatisfaction ofl'elangan state I\'Iinor Mineral concessiou Ruies'1966 and further anrendments thereon.

Further, the Asst. Director of Mines & Geology, suryapet submitted that the DM&G, Hyderabad vide
Memo No.3 8640 6DJ-2/20r9, Dt.18.02.2020 *hiteLctosing the copy of Memo No. 33 81/M.I(2)/2019,Dt'll '02'2020 and directed to take funher necessary action ii the matter as per the Government orcers and
TSMN{C Rules, 1966.

In this connection, the Asst. Director of Mines & Geolory, Suryapet submitted that Sri.G.peddulu ha^s
submitted affidavit on 26.02.2020 and stated that Government have accorded permission for extension for a
further period of (5) years of their lease. In this connection, they have withdravm their Rene\\,al application
filed on 04'10 2017 by them on the abo're said subject area and requested to reject the renerval application,
forward their proposal for cxtension for a funher period (5) years.

Finally' the .Asst. Director of Mines & Geology, Suryapet requestecl ro issue nccessary proceedings for
extension of quarry lease for Rough Stone & Road Metal over an extent of 1.00 Hectarc in Sy.No.6g3 of
Thonda Village, lltirumalagiri Mandal of Suryapet District in favour of Sri.G.Peddulu for a further period or
(5) years subject to the satisfaction of Telangana State Minor Mineral Concession Rules 1966 and subsequenr
amendments executive instructions issued by the (;overnment from time to time.

Cor)td...2

DRocEED-rN-cs"rrrr"??I?t'l{"u}io?t#ifiil"t$i$oGEoLoGy::H'DERABAD
//pRESENT: SRJ M. ,ENKATE.H*ARLU, M. SC.,{DE*U,V olnBCionl ll

Proceedings No: 601/0-II(2)/2009 Dated: 11 .03.2020



NOTE: ' The grant i

- 
*u, *ud"

s liable for cancellation should it be found it was gtossly ine+itably or

under mistake of fac'o' o*ing';;i'i''ep.esentaltion or frauds or in excess of

AuthoritY.

u

Hyderlbad Rcgion' Ilyderabad.

1or, O.r"Uuu,u S/o'Kondaiah' H' No' 6-314' Thonda Vg' Thirumalagiri Mdl' Suryapet District'

Coov srrbmitted to the Director of Mines and Geology' Hyderabad for favour of information'

coov to trre Asst' Director of Mil;;;';;' sl'y"po *itt' u direction to execute the Quarry Lease

n"La ana send the execution d;;;;J;rder-immediatelv after quarry lease executron'

'..

n-
Itztl

rn view orthe above, the rease period "'0""--::":-11',1":iL:T:f ffii$itfl,l]'"' h":l'
or r.oo"n".tur.- in sy.No.otl of rhonda viilage'.Thirumalats"r.;;;ro, r*ni.i period of (05) Five

iixtru ;;nt t::;:;1,:iil'"1il'l"l ^fi::"i'il":iJ;'' 
*ii 

"" 'n' ""unds 

that the s'ione

..usher unit erected by th" l"*;:;;t;"'tuin "*"tuti'"ly 
to feed the raw material from lease hold area'

:H,,l"il, ;;il;$" :t-iiil;i,il,;ltrJi*,,fi;3","1i**;:*Xffi :"JII'HL::S,P'
Rules,l966andfurtheramenoment5ulel9vll9.--.--

The grantee has to execute the quarry tease deed in' Form -'G" before thc Asst' Director

o"","o,'i"lJ,"'",..*r::,.]]i1#*ilti:]*']*i;T:,tr]H:,Ii""a.*:::::l''l::
mentioned in the aPPendix enc

laid down in TMMc *r,"., ,ril'"10"".."*"no,no"on ""0 
.-""r,i". instructions issued from time to time

and subject to the specific "".:Jff;;il,i 
m"ntioned t"^tn" iJtt"*t.ings and Schedule A & B of

'-::":":::::J;::;:'#1,n"*""""u"*'l1o'-":.1'-":Y*ro,owsasperthepresentschedureorrates'

whichareliablefo'*ui'ionto,nii''"-totimebytheGo*.',n"I-Jtft"lesseeisliabletopayaccordingly'

1. Dead Rent : @ R'r' 50' 000/- Per hectare per affium'

i i"ignio*g" r"" ' 'o ,TT;::0";[:fi:19#;::ffi:#]
3. Land Assessment -do-

4. Cess on Land Assessment 
: A Sum Equivalent to one-year Dead Rent'

5 SecuritY DePosit
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'':':._ "'
l^in?! 6 qrarna! RaqEyt toa lnanrbn ot laar. 9a.rod lo. a
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engrrdoo qra.ry Ler!! 
'Erlod 

lor a porlod of 5 yca6 for-thr Ql.rry
by hlm tor Roulh Storia and Road lfatal o,.l an artcnt of 1.00 Hfttara h
Sy.lQ.6El of TlEnd. VrtLle, Iblruratrgirl t4.{6a1. lr.yagct 0i!tr.(1.

h tl. rcfqrencc ln.itcd, tri 6,P.ddJt! rcqt3ttcd thc rori

I rt8

fI*
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a1! *- "!pci*a that o.trin{ty e Qulrry l.!!! 10. Rcrlh 5tofle rnd Ro.d Llllal :n

B 4 Jy.t{o.6El ol lrond. {Y) Thirum.Utld .n&t Xaltordt ol3rrh orlr .n ltt.nr
ot 1.00 H.ctr har b!.n lrlnt?d hrrvogtt Srl !.Yc{taLh f6 . Dr.tgd ot l0 ylrrr
t tlr 0y. Di.rctor of t4ioc, Ird Grotoo. tt{..$.d vid. Proc!"dtri!
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vrt trtdrrrEd lo k{ 6.Parrdol! fO. trr uoareirgt ,.rtoar t,., upto

--.rr1,+,12J!0r, by ih. Dat sry olrc<ro. .t tahlr |nd Gaotqr, ltdfiDod !1d.
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Lrlla fu 1'..: crecutcd by A!!t. Dlrlltd ol f !rE5 6 6cr*qr, l.rratagrd.
Procrldlngt No. 2rt1,,Q.4008, dr.tt.d2.209 lo. thc ur-lr9irud,.rLi, of t!.!e
1.". up to t.,12.10rr.

l. fir.th.r, irE 
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.,t_ furti€., thc lrlt.tt.eator ot Mhar 6 6!!toty, Srryapet Orm(t ha,
rcponad thrt tha nrccriary propoaair hrbrnrttrd tr thc oqrrry Dircrtgr ot t{,&t
E t.oloty. Hydc.abE6 on 12.01.10!l h. irant od'trt XcrEtral o{ qr.rry taala to.
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of Thon6 nlhlt Th turndrgn ,erndal Suryarat oi{rkr for ! tu.thar parEd oI
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Rule 1l(2) of TS}UIC Rulerl966, Furthli, ti. Arn.Oi..rtor ot r,rin?i 6 Gloioly,
5u4n9t! ottHct hlr .!Fo4cd th.t rh. lrrr.e h.! clhbliltred a srono .r"tliu,
near by thc quarry ta!r! !rc! ard okrkrad ln".rl D!!la, Li(.me tor
?.o<esirB/ Storln!/ s.tltr!/ Tr.di^g tor Rough Sto.E & Road $.tat i.t rhr ndnle
and rM€ of n/! sri B6{ail Stone CrlJ$rr, prog.s,nt G.sikunrhat! w/o vlnkllalan
'n 

sy-.no.l6 ol Tho.rda vrliage -}r,rnatatrr' 
'aoAt SuryaFi oJar at €r(.nt oi0..P !I1 llT !h! Oy.Or.cror ot nt'ti 6 6a.tory, Hy{r.rrbn vic! rol

No.ndr131 ot.05.c7.Zo!9 to( . p.nod o{ losrF.; w.c.t O5.O7.IOr9 ioU.O.ZC7.. h !hi! rl3ard th€ tcric tr.J lrra; th.t rhc ra:d cri,,thr. li(o ptcE{y dlpcndt on th.k Qrirry l.tl.
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5. Tir. Oirc(rd of Atin.r .no 6aology, drno?r.bid hr3 tuDmlrrad !!.! thatly,
Ua rlslt.Dlraclor ot 

^lln 
! & GaotOO, Ssryapct Otrt tct trar rccorrir.ndcd fo.

altatdqo C hata garlod to. a tutthar pcrlod of 15) yearr m rcrpc<r ol Qutrrytai tq 5l E A,fa!.t i.l Sy.l.o.6tl ot Tnr,|d. vRLge Thlrum.t.tkr ra..E.l
Surr.rp.t Olnr1l.l o^!. .n .rl.nt d t.m l,b(tr h.ld by 5.i G Peddulu .r p.r
G.O.ris.lo.,(E, l^d E €oltrrn. o.rt-, d.t.d: 26.0r.20t7.

t
la, ft. Olrt<tor ol Mri.J .(t caotal!, ilydarrh$ ha! .eq.lerted tE
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acc.rrad lq uttndoo ol iaala garlod for. tl,lhar gcrh ct i5i tia$ in

. . rctPCCt ot Qlatry LG.t. lor tlorr. A Ad o.rr .n .xt.n! ot i.00 H. in t.io,6tl
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.a$lrt ot tlrr oiEctor of irEr .M C.otogy, tfr€rtbad ror corrlder ttte
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"!+ GANA
PROCEEDINCS OF THE.ASST ,DI ES & GEOLOGY, SURYAPET

(Present: Sri S.Sureider, M T DIRECTOR, F,A.C)
c)

Proceedings No: 2411,/M2/2008; Dt:20.03.2020
+

!. i4-s6 ough Stone & Road Metal over an extent
of 1.00 Hectares in Sy of Thonda Village, I'hirumalagiri Mandal of

Ref: 1.

Suryapet District held by Sri.G.Peddulu - Permission accorded for Extension of
Lease period for furtl.rer period of (05) years w'e.f; L4.12.2077 to \3.72.2022 -
Work Order - Issued - Regarding.

Proceedings No.Za!,/Q/2008, Dt 18.02.2009 of the Asst. Director of Mines &
Geology, Miryalaguda.
The Government vide Memo No.3381 / M.I (2) / 201,9, Dt ;17.02.2020.

Proceedings No.601/Q-II (2)/2009, Dated: 11.03.2020 of the Dy. Director of
Mines & Geology, Hyderabad.
Letter Dt: 20.03.2020 from Sri.G.Peddulu.

ORDER
In the reference 1't citerl, the Asst. Director of Mines & Geology Miryalaguda has

executeL-l the Transfer Quarry lease for Rough Stone & Road Metal over an extent of 1.00

Hectares in Sy.No. 683 of Thonda Village, Thirumalagiri Mandal, Nalgonda District (Now
falling in Suryapet District) from Sri.S.Yellaiah to in favour of Sri.G.Peddulu and issued work
order for conducting the quarrying operations for the un-expired portion of the lease period
upto 14,12.2017 based on the Dy. Director Mines Geology Hyderabad vide proceedings

No.601/QJI(2) /2009, Dt:04.02.2009 as per Telangana State Minor Mineral Concession Rules,

7966.

Through the reference 2nd cited, the Government of Telangana, Industries and

Commerce Dept has accorded permission for extension of lease period for a further period of
(05) years against the quarry lease for Rough Stone & road Metal over an extent of 1.00Hin Sy

No. 
'683 

oi Thonda Viilage, Thirumalagiri Mandal, Suryapet District in favour of Sri

G.peddulu as per the Rule 15(i) of TSMMC Rules, 1966 and subject to the satisfaction of

TSMMC Rules, 1966.

Through reference 3.d cited, the Dy. Director of Mines & Geology, Hyderabad accorded

permission for extension of lease Peliod fol further period of (05) years w.e.f;14.12.2017 to

73:t2.2022as per Rule 15(1) of TSMMC Rules, 1966 on the grounds that the stone crusher unit

erected by the lessee so as to sustain exclusively to feed the raw material from lease holtl area,

and renewal applipation dated:04.10.2017 is hereby reiected and also subject to the satisfaction

of TSMMC Rules, 1966.

Hence, sanction is hereby accorded permission for extension of lease period for a

further period of (05) years w.e.f;L4.72.2017 to 73.1.2.2022 for quarrying of Rough stone &

Road Metal over an extent of 1.00 Hects, in sy.No.683 of Thonda village, Thirumalagiri

Mandal, Suryapet District in favour of Sri.G.Peddulu, subiect to the satisfaction of Rule 15(1)

of TSMMC Rules, 1966.

The lessee shail maintain all the records and accounts in the form prescribed by the

Government. The lessee should submit quarterly retums in Form " C " as prescribed under

rule 28 (3) of T.s.M.M.C Rules 1966, so as to reach the Asst. Director of lvlines & Geology'

Suryapet and Deputy Director of Mines & Geology, Hyderabad by 5s of every succeec{ing

month.Heshouldobtaindispatchpermitsthrough"Online"fromMines&Geology'
Telangana web site, and follow the conditions imposed in the srant olcler'

:i_r_-,, ,:,,.., ,,,.,.,..,..-. 
I.

*r,:jf,il6trj{.#wit5,:;t,. 1:,

To:
Sri.G.Peddulu,
H.No.6-3/4, Thontla Vg, Thirumalagiri Mdl'

Copy submitted to ttt" ntpl'ti b"t*-*t'"f Mrnes and Geology' Hyderabad for favour of kind

information
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drETS Survev Report
\ *

As per the instruction of the ADMG Suryapet District and in accordan tl*!c:l "
Lr.no.24lllQ/2008 dated 24-l l-2021 of Suryapet , We (TRAC) carried out ETS Survey
along with officials of the V&E Department, ADMG and Quarry Lease Holder for Stone and

Metal of Sri. G. Peddalu in Sy No.683(Govt Land) of Thonda Village, Thirumalagiri Mandal,
Suryapet District. on Date 26.11 .2021 .

The Asst.Director of Mines & Geology instructed to conduct ETS survey for the

Quarry lease Held by Sri.G. Peddalu to know the mineral extracted from the Quarry lease

area over an extent of 1.00 Ha in Sy No. 683(Govt Land) of Thonda Village, Thirumalagiri
Mandal, Suryapet District.

Accordingly we have conducted ETS survey for extraction of mineral from the
quarry lease held by Sri.G. Peddalu for stone and Metal over an extent of 1.00 Ha in Sy No.
683(Golt Land) of Thonda Village, Thirumalagiri Mandal, Suryapet District. Further it is
submitted that, we have measured the quantities of mineral extracted from the quarry lease

using Total Station Leica instrument and taken the 217 cross-sections points for the Quarry
lease for the?Mts X 3ivlts Grid levels on the ground.

The lease holder Sri. G. Peddalu extracted the Mineral from the Quarry lease area

and encroached some portion towards North and Northeast direction(Pit- l ) (near boundary

pillars 3 & 4) , some portion West direction(Pit-2 and Pit-3) (Between boundary pillars I & 4)

and some portion towards Southeast direction(Pit-4) (near boundary pillars 2) in to the Sy

No.683(Golt Land) ofThonda Village and extracted the mineral is observed.

As per ETS Survey, the mineral extracted from the quarry lease area including OB

and encroachment area including OB has detailed below.

From the Quarry lease area:----

Name of the
Lease-holder

Sy.No/Extent Pit No Pit Area
Total
Volume in
Cu.Meters

Renrarks

Sri.G. Peddalu 683/l.00Ha 2933.6140
Sqm

8593.959

Sri.G. Peddalu
B 3899-9559

sqm
9502.668

I

g Appli

,..,..,-,*.)l)* \..t.)
t/)

,'/
)

683/1.00Ha
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From the encroachment Area:---

Sy.No Pit No Area of the Pit
Total
Yolume in
Cu,Meters

Remarks

683 I 1243 .997 4 sqm 3234.5821 North and
Northeast
direction

683 2 664.3791 sqm 2224.012 West
direction

681 3 lll.960sqm t27.461 West
direction

681 4 l98l .9393 sqm 6585.166 Southeast
direction

Further, it is submifted that ETS maps showing the pit (lnside/Outside) measurements

of quarry lease held by of Sri. G. Peddalu in Sy No.683(Govt Land) of Thonda Village,
Thirumalagiri Mandal, Suryapet District along with Map and Cross-sectional area statments of
the pits are enclosed here with for taking Necessary action the matter.

-nr\
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INSPECTION REPORT

As per the instructions of the Assistant Director of Mines and
Geology, Suryapet I had been to the Quarry Lease for Rough Stone &
Road Metal over an extent of 1.OO Hectares in Sy.No.683 of Thonda
Village, Thirumalagiri Mandal, Suryapet District, held by Sri.G.Peddulu
on 26.!1.2021. During the ETS Survey lessee Sri.G.Peddulu, along
with Surveyor of this office and accompanied to RV&E Officials,
Nalgonda unit and the team of the empanelled agency M/S.TRAC.

As seen from the records, the Deputy Director of Mines and
Geology, Hyderabad has issued grantd orders vide Proc.No '474L/Q-
ll(2)/2OO7, Dt:13.11.2OO7 in favour of Sri.S.Yellaiah in Sy.No.683 of
Thonda Village, Thirumalagiri Mandal, Suryapet District, over an extent
of 1.O0 Hectares for a period of 10 years. Based on the grant orders
the ADM&G, Miryalaguda has executed the quarry lease and issued
work order vide Proc.No.76/M2/2OA7, Dtil5.L2.2OO7 for a period of 1O

years w.e.f ;15.t2.2OO7 to 74.12.2OL7. Further the lease was
transferred to Sri.G.Peddulu for the un-expired period i.e., upto
L4.L2.2O17 by the Deputy Director of Mines and Geology, Hyderabad
vide Proc.No.601IQ-II(2)/2OO9, DItO4.O2.2OO9 and the transfer of
Quarry Lease deed was executed by the ADM&G, Miryalaguda vide
Proc.No.2411/Q/2OOe, Dt:18.O2.2OO9. Further Sri.G.Peddulu has
applied for grant of 1't Renewal of quarry lease for Stone & Metal. The
Deputy Director of Mines and Geology, Hyderabad has issued granted
orders for 05 years extension vide Proc. No.6O 1/Q-II(2)/2OO9,
Dt:11.03.2O2O.

During the Survey and Inspection the lease holder Sri.G.Peddulu
have shown the boundaries of the leased area and the lease holder
has erected the boundary pillars and the same is verified by the
Surveyor of this office. Accordingly, the team of empanelled agency
M/s.TRAC conducted the ETS survey by using "Total Station Leica"
instrument and observed that the lessee opened the pits partly falling
inside the lease area and partly falling outside. Hence the pit
measurements were taken by the Surveyor and Empanelled Agency,
the details as follows.

Area in
sqm

Total
Volume in
cu.Iuleters

Remarks

Pit NO A 2933.6740
3899.9599

8593.959 Inside of the lease area

2 Pit No B 9502.668 Inside of the lease area

3 Pit No 1 1243.9974 3234.5827 Outside of the lease area

4 Pit No 2 Outside of the lease area

5 Pit No 3 1 1 1.960 727.46\ Outside of the lease area

6 Pit No 4 1981.9393 6585.166 Outside of the lease area

TOTAL: 30267.8447

sl-
No.

1

Pit No

664.3791 2224.O12



L+-

Further as per this office records, Sri.S.Yellaiah & Sri.G.peddul,
has obtained total dispatch permit since inception to 26.11.2021 for a
quantity of 82L4 M3

On the day of inspection the Quarry Lease area is not working.
As per the field observations the average thickness of the over burden
as follows.

Inslde of the
lease area

Inside of the
lease area

Outslde of
the lease

area

Pit No 3

This is submifted for favour of kind perusal and for taking further
necessary action in the matter.

Technical Assistant,
O/o.ADM&G, Suryapet.

,f.iffi:*t*o

Name of
the Pit

Total
volume of
the plt in

rl3

Approximently
over burden in

M3

Dispatch
permit

quantity ln
M3

Balance
2-(3+4) Remarks

1 2 3 4 5 6

Pit No A 8593.9s9
293.367

12933.6740 x
O.1 Mtsl

82L4 86.592

PIt No B 9502.664
447.49

[3a99.9599 x
o.125 Mtsl

9015.17a

Pit No 1
149.268

11243.9974 x
O.12 Mtsl

3085.314
Outside of
the lease

a rea

Pit No 2 2224.O12
66,437

L664.3797 x
O.1 Mtsl

2157.575

727 ,46t 22.39 {711.960
x O.2 Mtsl to5,o77

Outside of
the lease

area

Pit No 4 6585.166
194.19

[19a1,9393 x
O.1 Mtsl

6346.976
Outslde of
the lease

area
TOTAL: 30267.848L 8214 2()436.7()6

3234.5421

L217.142



r =t= =,i*rlJ*="""t' Su*"y Report on the ETS Survey conducted in respect of the
qu".ri-l"ai" "i". 

held by Sri.G'Ped.dulu for Rough Stone & .Road
Metal over an extent of r.oo Hectare in sy.No.683 of Thonda Village,
Thi rumalagiri Mandal, Su ryapet |jt"tl'::'

AspertheinstructionsoftheAsst.DirectorofMinesandGeology
(l/C), SJryapet District, I had been to the subject area on 26'L-I'2O2L
io. Eis "u*ey 

along witn the T.A. of this office, lessee sri.G.Pedrtulu
.nai.io-p.nied to-RV&E Officials, Nalgonda unit and the team of the
empanelled agency M/s.TRAC.

In this connection, it is to submit that the DGPS survey &
demarcation was already completed in resi'ect of the subject Quarry
Lease area and the DGPS map'was approved by the Depery Director of
Mines and Geology, Hydera'bad and conducted the ETS Survey to
iO.ntiff the encrolchment and to assess the quantity extracted the

Quarry Lease a rea.
Therefore as per the verbal instructions of Asst' Director of Mines

and Geology (I,/C) Suryapet District, I had been to the subject area on

26.t7.2}2f ina- veriiieb the lease boundaries as per the Geo-

CoordinatesavailableintheapprovedDGPSmapandnoticedthatthe
llssee erected the boundary pilia.s around the lease area. Accordingly,
6;i;; of empanelled agencv M/S.TF{AC conducted the ETS survev
by using .Total itation LeiJa. instrument and observed that the lessee
oi"r"Jift"- pits pa.tty falling inside the lease area and partly falling
outside.Theaveragedepthofthepitsarearrivedincludingtheover
burden as shown itETS map furnished by the empanelled agency.

As per ETS Survey, the Mineral extracted from the quarry .lease
area and encroachmeni'area including over burden as detailed below.

sl.
No.

5

1

2

4

This is submitted for favour of information and to take necessary

action in the matter' (-

Encl:The detailed ETS maP with report
as submitted bY EmPanelled AgencY

(c
Suryeyor (On DePutation)

RemarksTotal
Volume in
Cu.Meters

Area in
sqm

Pit No

Inside of the lease area8593.9592933.6740Pit No A
Inside of the lease area9502.6683899.9599Pit NO B
Outside of the lease area3234.5A27L243.9974Pit No 13
Outside of the lease area2224.OLz664.3791Pit No 2
Outside of the lease area727.46!1 1 1.960Pit No 3
Outside of the lease area6585.1661981.9393Pit No 46

O/o.ADM&G, SuryaPet.
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From

G.Santosh Kiran,

Tahsildar, Thirumalagiri Mandal,

Suryapet District.

GOVERNMENT OF TELANGANA

REVENUE DEPARTMENT

:>&0

'+v':
To

The Assistant Director,

Mines and Geology, Su rya pet

<^ e-L si,,

Quarry Lease enquiry- Suryapet District- Thirumalagiri Mandal- Request from Vigilance

and Enforcement Department- RV&EO, Nalgonda Unit- For deputing Deputy

Surveyor, Thirumalagiri and MRl, Thirumalagiri- Enquiry conducted - Reg.

Sub:

\.v\Ol\4

Ref: Letter No.: Rc. N o.123/RV& EO-N LG/N R1l2021 dated 22-tO-2O21 from the Regional

Vigilance and Enforcement Officer, Nalgonda Unit.

Vide reference cited, The Regional Vigilance and Enforcement Officer, Nalgonda Unit,

has requested Tahsildar, Thirumalagiri to depute Deputy Surveyor, Thirumalagiri and MRl,

Thirumalagiri for conducting one Quarry lease within the Jurisdiction of Thirumalagiri Mandal as

per G.O.MS No. 504 G.A (V&E) Dept dated 25-11-1997, in which instructions have been issued

to all Government Departments/Govern m ent Llndertakings to extend co-operation to Vigilance

and Enforcement Department by making over records/ sparing the services of personnel as

required by the agency in the matter of conduction of enqu iries/lnvestigations, etc.

ln this regard, Deputy Surveyor, Thirumalagiri and MRl, Thirumalagiri are deputed for

accompanying the enquiry conducted in one Quarry, which was conducted in a Quarry that

belongs to Sri. G.Peddulu R/o Thonda Village, Thirumalagiri Mandal to an extent of one Hecta re

in Survey No.683 of Thonda Village, Thirumalagiri Mandal. The said ETS enquiry was conducted

by ETS survey conducting Agency, M/s TRAC, Hyderabad, and The Regional Vigilance and

Enforcement Officer, Nalgonda, The Technical team from the Mining Department, Suryapet,

Deputy Surveyor, Thirumalagiri and MRl, Thirumalagiri attended on 26-77-2O2L, irr which a

Leica T506 instrument was used for estimatinB the size of the pit. During enquiry, it was

observed that there was an old pit near the boundary Pillar No.:2, nearby the quarry lease area

and upon enquiry it was known that, the stone there was removed by the local Vaddera people.

The report is submitted here with for, further necessary action.

Yours faithfu llrT

(
al lcl

/

Lr.No.Bl788l202L Dated:19.01.2022

o*
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Memo No.2528/M.l(21 12918- 4

Sub: - Mines & Quarries - Revision Apptication fited by M/s. Sri Bataji Stone Cn:sher,
Rep by its Prop : Sri G.Peddutu, Suryapet District against the Demand Notice
No.5712l RV&EO/ SRPT/2018, dt:18.04.2018 of the Assistant Direc'.or of Mines &
Geology, Natgonda - Disposed off - Orders - lssued.

Ref :-l.Revision Apptica on fited by M/s. Sri Bataji Stone Crusher, Rep by its Prop
Sri G.Peddutu, Suryapet District , dt:04.05.2018.

2. Govt. Memo No.2528/M. l(2)/201 8-1, Dated:09.05. 201 8
3. Govt. Memo No.2528/M. l(2)/201 8-3, Dated:04.07 .2018
4.From the Director of Mines & Geotogy,

Lr.No.591 6/R2-2 I 2018, dt:05.07.2018.
Hyderabad,

yx &&&&

ln the reference l't cited, M/s. Sri Bataji Stone Crusher, Rep by its Prop : Sri
G.Peddutu, Suryapet District, have filed revision application before the Government against
the Demand Notice No. 5712l RV&EO/SRPT /2018, dt:18.04.2018 of the Assistant Director of
Mines & Geotogy, Natgonda, wherein the petitioner was directed to pay an amount of
Rs.4,75,575.001- towards Normal Seigniorage fee and Five times penatty of Rs.73,77,875.00 /-
, totating to Rs.28,53,450.00/ - for excavated and transported the stone & metat for a
quantity of 6341 M3 from the quarry lease, without obtaining vatid permits.

7. M/s. Sri Bataji Stone Crusher, Rep by its Prop : Sri G.Peddutu, Suryapet District, have
contested that they were granted a QL for Rough Stone & Road Metal over an extent of 1.00
Hects in Sy.No.683 of Thonda (V),Thirumatagiri Mandat, Suryapet District for a period up to
14.12.7017. Further stated that they supptied the finished material to Governme!]t works onty
and the consuming Executive Departments have deducted the Seigniorage fee from the work
bitts and credited the same to Mines Department account. For which they have consumption
evidences are avaitable for the quantity shown as excess in Demand Notice. Therefore,
requested to verify and set aside the Demand Notice.

3. ln the reference 4tr' cited, the Director of Mines & Geotogy, Hyderabad has stated that
the Assistant Director of Mines & Geotogy, Suryapet District informed that the lessee has
excavated and transported the Stone & metal for a quantity of 6341 M3 from the quarry
lease, without obtaining vatid permits. Hence, the Demand was raised.

4. ln order to dispose of the Revision Apptication, a personal hearing was conducted on
07.07.2018 and examined the retevant documents filed before the Revision Authority. After
hearing the contentions of both the parties and on perusal of record, it is noticed that they
supptied the materiat to Government works in R& B Dept., and Panchayat raj & lrrigation
Dept., and they got supporting evidences for the excessive quantity shown in the Demand
Notice. Hence, it is directed the Assistant Director concerned to verify and reconcite the
matter with the evidences submitted by the Petitioner.. lf found in order, the Revision
Petition is a[towed, otherwise, Normal Seigniorage fee atong with one time penatty witl be
cotlected for un-reconcited portion of the quantity. lf the Revision Petitioner repeats the
same breaches in-Iuture, the quarry tease wi[[ be cancelted. Accordingty, the Revision
Apptication is disposed off under Rute 35-A of Tetangana State Minor Minerat Concession
Rutes, 1966.

5. The Director of Mines and Geotogy, Hyderabad shatt take necessary further action in the
matter accordingty.

JAYESH RANJAN
PRINCIPAL SECRETARY TO GOVERNMENT & CIP

f-
c cl.
-r/
.,t(

Dated:06.09.2018.

q

\).

EC NO ER

F

To

\ ,lMs. Sri Bataji Stone Crusher,
' Prop: Sri G.Peddutu,

Thonda Vittage, Thirumatagiri Mandat,
Suryapet District.

The Director of Mines and Geology, Hyderabad.
CoDv to:
The fusistant Director of Mines & Geology, Suryapet District'
SF/Sc.

/ /FORWARDED: :BY ORDER/ /

*v
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GOVERNMENT OF TELANGANA

OFFICE OF THE ASST.DIRCTOR OF MINES & GEOLOGY, SURYAPET.

From
B.Venkata Ramana, M.Sc.,
Asst.Director of Mines and Geology

To,
The Regional Vigilance and
Enforcement Officer Nalgonda

Surv a Det.

Sir,
Sub: Mines & Quarries - Quarry lease for Rough Stone and Road

Metal held by Sri.G.Peddulu in Sy.No.683 of Thonda Village,
Thirumalagiri Mandal, Suryapet District over an extent of 1.000
Hects - Joint Inspection Conducted by the officials of Regional

Vigilance and Enforcement Officer Nalgonda along with technical
staff of the O/o ADM&G Suryapet, Revenue department officials
of Thirumalagiri Mandal and M/s TRAC Agency- ETS survey report
Submitted by the M/s Telangana State Remote Sensing
Applications Centre- Information-Submitted-Regarding.

Ref: 1. Rc.No. 12SIRV&EO-NLG/NRl/202L, Dt.22.10.2021 from the
Regional Vigilance & Enforcement Officer Nalgonda Unit.

2. ETS Survey conducted by the M/s.TRAC Agency, Hyderabad
on.26,tL.2021.

3. Survey and Inspection report submitted by this office Technical
Staff on.31.12.2021.

4. Lr No.8/788/2021, Dt.19.01.2022 fram the Tahsildar
Thirumalagiri Mandal.

5. Lr No. EElIrr Div- 1/SRPT/AB/Supdt/202L-22/ 436M,
Dt.28.12.2021 from the Executive Engineer Irrigation Division
No-1, Suryapet.

6. Lr No. EE/I rr Div- I/SRPT/AB/ Supdt/ 2O2l -22 I 27 M,Dt.02.O2.2022
from the Executive Engineer Irrigation Division No-1 Suryapet.

7. Lr N o. EElIrr Div- 1/SRPT/ AB / Supdt/ 2O2 l -22 / zAM,Dt.02.O2.2022
from the Executive Engineer Irrigation Division No- 1 Suryapet.

B. G.O Ms No.23, Dt.05.03.1999 of I&CAD (PW:COD) Dept

x*x**
I invite kind attention to the subject and reference lstcited, the

Regional Vigilance and Enforcement Officer Nalgonda Unit has directed this
office to conduct joint survey and inspection for Rough Stone and Road Metal
held by Sri,G.Peddulu in Sy.No.683 of Thonda Village, Thirumalagiri Mandat,
Suryapet District over an extent of 1.00 Hects.

Through the reference 2nd cited, M/s.Telangana Remote Sensing
Application Centre, Hyderabad has conducted ETS survey in the quarry lease
area for Rough Stone and Road Metal held by Sri.G.peddulu in Sy,No.683 of
Thonda Village, Thirumalagiri Mandal, Suryapet District over an extent oF

1,00Hects on.26.11.2021 in the presence of officials of the Regional Vigilance
and Enforcement officer Nalgonda, the surveyor and the Technical Assistant
O/o. Asst. Director of Mines and Geology, Suryapet, Revenue department
officials of Thirumalagiri Mandal and the lease holder. Meanwhile the
M/s.Telangana Remote sensing Application centre, Hyderabad has submitted
ETS Report for the above subject area in this office on.3t.t2.2O2L.

Letter No.241 1 /O/2008. Dated: 28.O2.2O22.
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As per the ETS Survey Report the officials of M/s Telangana State

Remote Sensing Applications Centre, Hyderabad have taken measurements
for the quantities of mineral extracted from the quarry lease by using'Total
Station Leicd' instrument. Further reported that the lease holder
Sri.G.Peddulu has extracted the mineral from the quarry lease area and
encroached some portion towards North and North-East direction (pit-1)
(near boundary pillars 3 & 4) some portion West direction (pit-2&3) (between
boundary pillars 1 & 4) and some portion towards South-East direction (pit-4)
(near boundary pillars 2). The details are as follows.

Within the quarrv lease a rea Dits:

PIT NO PIT AREA
in Sq.Mts

Total
volume in
M3

Remarks

A 2933.6740 Bs93.9s9 Within the
leased
a rea

B 3899.9ss9 9s02.668

6833.6299 18096.627

Pit
No

Remarks

1 North and Northeast
direction
West direction
West direction
Southeast direction

Through the reference 3'd cited, this office Technical Staff i.e., Technical
Assistant and Surveyor have submitted reports in this office on.3L.12,2027.
As per the Survey Report the Surveyor has verified the lease boundaries with
Geo-Coordinates available in the approved DGPS map and noticed that the
lessee erected the boundary pillars around the lease area. Accordingly, the
team of empanelled agency M/s TRAC conducted the ETS survey by using
'Total Station Leicd'instrument and observed that the lessee opened the pits
partly falling inside the lease area and partly falling outside, The average
depth of the pits are arrived including the over burden as shown in ETS map
furnished by the empanelled agency.

As per the ETS Survey, the Mineral extracted from the quarry lease

area and encroachment area including over burden as detailed below.

Remarks

Inside of the lease area

Outside of the lease area

Outside of the lease area

2

l

pitArea of the
in Sq.mts
1243.997 4

Total volume in
cub.mts
3234.582t

664.3791 l, zzz+ otz
3 111.960 127.467

6585.1664 1981.9393
L2L7L.22LI4002.2758

sl.
No.

Pit No Area in
sqm

Total
Volume in
Cu.Meters

1 Pit NO A 2933.6740 8593,959

Inside of the lease area2 Pit No B 3899.9599 9502.668

3 Pit No 1 t243.9974 3234.582r

2224.0124 Pit No 2 664.379t

Outside of the lease area
Pit No 3 111.960 727,467

6 Plt No 4 1981.9393 6s8s.166

Out of the ouarrv lease area (encroachments) oits:

5 Outside of the lease area



-36
' Further the Technical Assistant has reported that the lease holder

Sri.G.Peddulu has erected the boundary pillars and the same is verified by

the Surveyor of this office. Accordingly, the team of empanelled agency
M/s.TRAC conducted the ETS survey by using'Total Station Leicd'instrument
and observed that the lessee opened the pits partly falling inside the lease

area and partly falling outside. Hence the pit measurements were taken by

the Surveyor and Empanelled Agency, the details as follows.

Remarks

Inside of the lease area

Outside of the lease area

Discontin ue of the lease

a

l

area of the lease a

Further reported that the lease holder Sri.S.Yellaiah (before transfer of

Quarry lease) & Sri.G.Peddulu (after transfer of the quarry lease) has

obtained total dispatch permit since inception up to 26.71.2021 for a quantity

of 8214 M3 of Rough Stone and Road Metal. Further during the inspection the

Quarry Lease area is not working and as per the field observations the

average thickness of the over burden as follows.

Rema rks

6

Inside of the
lease area

Outside of
the lease

area
Outsid e of
the lease

a Tea

Pit No 2
Outside of
the lease

area
Outside of
the lease

area
Discontinue
of the lease

area

In view of the above, as per the reports the lease holder Sri.G.Peddulu

has excavated the Rough Stone and Road Metal within the leased area for a

quantity of 17315.7696 M3 (excluding overburden of Pit A+B) and also

excavated the Rough Stone and Road Metal from the out of the leased area

for a quantity of L1734.936 M3 (excluding overburden of Pit 1+2+3+4)'

rea (ers -lt F *rt'*.
1 .-4^.tJ)

sl.
No.

Area in
Sqm

Total Volume
in M3

1 Pit No A 2933.6740 l8SSS.gSg

2 Pit No B 9 5 02.668

3 Pit No 1 1243.9974 3234.582t

4 Pit No 2 664.3791 2224.0t2 Outside of the lease area

5 Pit No 3 t27.461 Outside of the lease area

6 Pit No 4 1981.9393 6sBs.165

TOTAL: 30267.848t

Dispatch
permit

quantity in
M3

Balance
2-(3+4) in

M3

Total
volume of
the pit in

M3

Approximently
over burden in

M3

Name of
the Pit

53 42

86.592a2t4
293.367

12933.6740 x
0.1 Mtsl

Pit No A

9015. 178
487.49

[3899.9599 x
0.125 Mtsl

Pit No B 9502.668

3085.314
749.268

11243.9974 x
0. 12 Mtsl

3234.5827Pit No 1

2757 .57 5

105.071

66.437
1664.379r x

22.39 [ 111.960
x 0.2 Mtsl

0.1 Mts

t27 .461Pit No 3

63a6.976
198.19

[ 1981.9393 x
0.1 lYtsl

658s.166Pit No 4

20a36.70682L4L2L7.14230267.4441TOTAL:

Inside of the lease area

l

Pit No

3899.9s99

111.960

1

8593.959

2224,072



st.
No.

Within the
leased area
excavated pit
volume in M3
(excluding
overbu rden )

Pe rm its
obtained
quantity
in M3

Difference
q uantity
within the
leased area in
M3

Discontinue Of
the leased
a rea
excavated pit
volume in M3
(excluding
overbu rden

A B D
1 t7315.7696 8274 9701.7696 t1734.936

4

ABSTRACT

C+D
20836.70
56

Further it is submitted that, at the time of joint inspection the officials
are conducted Panchanama with revenue department officials. As per the
panchanama there is one old pit is noticed at nearby the lease boundary
pillars No. 02 and its concluded that the pits are excavated by the Local
Vaddera People (Copy enclosed for kind reference).

Through the reference 4th cited, the Tahsildar Tirumalagiri mandal has
reported that there was an old pit near the boundary pillar No.02 near by the
quarry lease area and upon eneuiry it was known that the stone there was
removed by the local vaddera people (copy enclosed for kind reference).

Further it is submitted that, at the time of initial grant of the quarry
lease for Rough stone and road Metal held by sri s.yellaiah in the subject
area i.e in Sy No.683 of rhonda village Thirumalagiri Mandal over an extent
of 1.0oHects, the technical staff has reported that"in the applied area some
working pits are noticed and as per the enquiry made with mandal surveyor it
is revealed that earlier local wadderas have worked out and no labours were
seen on the day of inspection."

Accordingly the Dy.Director of Mines & Geology, Hyderabad vide
proceedings No. 474t/Q-rr(2)/2007, Dt.13.11.2007 has issued granted
orders for Rough stone and Road Metal in favour of sri s.yellaiah in sy
No.683 of rhonda Village Thirumalagiri Mandal over an extent of 1.00Hects
for a period of 1Oyears. Further the Asst. Director of Mines & Geology,
Miryalaguda vide proceedings No.76lM 2/2007, Dt.15.12.2007 has issued
work order in favour of sri S.yellaiah in sy No.6g3 of rhonda Village
Thirumalagiri Mandal for a period of lOyears w.e.f 15.12.2007 to t4.tz.zot7.

Meanwhile the lease holder srl s.yellaiah has filed transfer application
in favour of Sri G.Peddulu in the subject area over an extent of 1.0OHects for
the un-expired period of the quarry lease i.e up to L4.12.2017. Based on the
transfer application the technical staff have conducted survey and inspection
in the subject area and reported that "there are some working pits are
noticed. As per the office records at the time of grant of the quarry lease in
the inspection report some working pits are mentioned, the measurements
are not given in the report. However the lessee is operating quarrying in the
previously worked out pit which falls in the south west of the quarry leases
area. The pit is admeasuring 30Mts x 25Mts x 4Mts (30ooM3J,(Copy enclosed
for kind reference) and the lease holder has obtained 450M3 of dispatch
permits for Rough Stone and Road Metal.

Accordingly the Dy.Director of Mines & Geology, Hyderabad vide
proceedings No. 601/Q-Ir(2)/2009, Dt.04.02.2oo9 has issued transfer of
grant orders in favour of Sri G.peddulu from sri s.yellaiah in sy No.6B3 of

Ec (A-B)

-3?-

Non
dispatch
permit
issued
q ua n tity
in M3

_l



Th<inda Village Thirumalagiri Mandal over an extent of 1.00Hects for the un-

expiredperiodi.eupto14.l2.20lT.FurthertheASSt.DirectorofMines&
Geology, Miryalaguda vide proceedings No'241 1 /Q/ZOOB, Dt' 18'02'2009 has

issued work order in favour of Sri G.Peddulu in the subject area for the un-

expired period i.e up to 14.12.2OL7.

Meanwhile the Dy. Director of Mines & Geology, Hyderabad vide

proceedingsNo.60I/Q-II(2)l2OOg,Dt'11'03'2020hasissuedextencitionof
thequarryleaseforfurtherperiodof(05)yearsaSpertheGovernmentMemo
No.338UM.I/2019, Dt.11. 02-2020. based on the Grant orders of the Dv'

Director of Mines & Geology, Hyderabad this office executed the quarry lease

andissuedworkordersinfavourofSriG.Pedduluforafurtherperiodof
(O5)years w.e.f 14.12.2017 to 13.12.2022'

FurtherSubmittedthat,aSperthisofficerecordstheRegionalVigilance
&Enforcementofficer,NalgondaR.cNo.l23lRV&Eo/NLG/NR-U2018
Dt. 13.03.2018 has inspected the stone crusher unit of M/s sri Balaji stone

Crusher,Prop'SriG'PeddululocatedinThondavillageThirumalagiriMandal
SuryapetDistricton03.02,20lsandfinallyitisconstrudedthatM/SSriBalaji
Stone Crusher have not paid S.fee for a quantity of 6341M3' hence the

crusherunitholderisliab|etopaytheNormals'feealongwithfivetimes
penalty for the available quantity as per the Rule 26(3) (ii) of TSMMC Rules

1966. The details along with the calculations of the Normal s'fee (5) times

enalty are as follows.
(05) times

Penalty in Rs.

23,77,875/ 28,53,450/-

p

Total

Finally the Regional Vigilance & Enforcement Officer' Nalgonda has

requestedthisofficetotakenecessaryactionforcollectionofN.S.Feeof
Rs.4,75,5751- and (05) times penalty of Rs'23,77,875/- totaling an amount

of Rs.28,53,450/- from M/s.Sri Balaji Stone Crusher as per Rule 26 of TSMMC

Rules, 1966'

FurtherthisofficehasissuedShowCauseNoticeandSubsequentlythe
Demand Notice No. 5712IRV&EO/SRPT/2018' Dt:20'03'2018 &

5712/RV&EO/SRPT/2018, Dt:18'04'2018 consequently to M/s Sri Balaji Stone

Crusher,RepbyitsPropSriG.Pedduluforun-authorizedextractionofstone
and metal for a quantity of 6,34L M3 for payment of N'S'Fee of

Rs.4,75,575/- and 5 times penalty of Rs'23'77'875l- totalling an amount of

Rs.28,53,450/-.

Further t4ls Sri Balaji Stone Crusher, Rep by its Prop Sri G'Peddulu has

filed Revision application before the Govt' of Telangana and requested the

Hon'ble Revision authority to set-a-side the Demand Notice

No.5712/RVEO/SRPT/2018, Dt: 18'04'2018 issued by the ADM&G' Suryapet'

Accordingly the Industries & Commerce (Mines' 1) Department'

Government of Telangana vide Memo No'2528/M'I( 2) I 2Ol8-4' Dt: 06'09' 20 1B

has dispose of the Re;ision Application, and issued orders that a personal

nea.ing'was conducte d on 07 '07 '2018 and examined the relevant documents

fired before the Revisio; Authority. After hearing the contentions of both the

parties and on perusal of record, it is noticed that they (petitioner) supplied

the material to Government works in R&B Dept'' and Panchayat raj &

Irrigation Dept., and tnef got supporting evidences for the excessive quantity

Normal
S.fee

Rate per each
M3QuantitY

4,75,575i-/ )l -

*-39 -

634 i M3
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shown in the Demand Notice. Hence, it is directed the Assistant oiiictor
concerned to verify and reconcire the matter with the evidences submitted bythe Petitioner. If found in order, the Revision petition is alowed, otherwise,Normal seigniorage fee arong with one time penarty wifl be coilected for un_reconciled portion of the quantity. If the Revision petitioner repeats the samebreaches in future, the quarry rease wiil be canceiled. Accordingry, theRevision Apprication is disposed off under Rure 35-A of tetangana itai" rvino.
Mineral Concession Rules, 1966.

In this connection, it is submitted that the Regionar Vigirance &Enforcement officiars Nargonda unit has detected un-authorizeo q-uanuty is6341 M3 at crusher site of M/s Sri Baraji stone crusher rocated at rhondaVillage, Thirumaragiri Mandar, suryapet District. Further, the EngineeringDepartments i.e., Executive Engineer, I.B Division suryapet d oirt.i.t
Panchayath Raj Engineer pIU suryapet deducted the seigniorage fee andremitting to this office from work biils of M/s sri Baraji 6tone 

-crusher 
atThonda viilage, Thirumaragiri Mandar, suryapet District of quantity 6341 M3(1290 M3+ +5050 M3+1M3) of stone & Metal. Further this office LrNo.5712lRV&Eo/sRpr/2018, Dt.30.01.2019 has Informed on the above caseto the Regionar Vigirance & Enforcement of officer Nargonda (copy encrosedfor kind reference).

Through the reference 5th cited the Executive Engineer Irrigation
Division No-1, Suryapet whire encrosing mutuar Agreement in between thequarry lease holder of M/s sri Baraji Stone crusher and c5 Infra projects pvt
Ltd has informed that the work order issued vide Agmt.No.2Bl2020-21,
Dt'07.09.2021 for supprying of 30000M3 Stone & Metar for the work of Minorirrigation construction of lgNos check dams in suryapet District. Further theExecutive Engineer Irrigation Division No-1, suryapet has informed that thework wise coilections for stone & Metar s.fee of Rs.15,g4,153.37=00 (for aquantity of 2t,122M3) is collected from M/s C5 Laurus_GVR (lV).

Through the reference 6th and 7th cited the Executive EngineerIrrigation Division No-1 suryapet has informed that the required work wises'fee charges coilected for stone aggregates from the M/s cs-Laurus-
GVR(JV) for an amount of 4,18,536/_ (5580M3) and Rs.1,92,031/_ (2560M3)
towards metar s.fee vide cheque bearing No.2230155646 and 2230155660,
Dt.20.01.2022 for the work construction of check dam across Arair vagu nearDharamaram vilage Addaguduru Mandar yadadri Bhuvanagiri District.

Through the reference Bth cited vide G.o Ms No.23, Dt.05.03.19gg ofI&GAD (PW:coD) Dept the G.o says in Rule 6(v) .. the contractors wiil nolonger be required from now onwards to produce crearance certiflcate fromthe Mines Department and segniorage charges wi, be deducted by theconcerned works Department from the biils of the contractors for thematerials used on the work only',.

I request to may be consider the forowing quantities as per the G.o MsNo.23, Dt.05.03.1999.



t{o
.. ABSTRACT:

1. Initial and at the time of transfer quarry lease
30MtsX25MtsX4Mts

2. As per the earlier case detected by the RV&EO
Nalgonda unit which and disposed as per the
revision order of the Government.

3. Contractor work bills deducted
+ 5580 M3 + 25 60 =29,262M3

4. As per the Panchanama and Tahsildar Report
the pit No.04 oiscontinue of the leased area excavated
by the Local Waddera people (excluding O.B)

5. Dispatch permit quantity

7

pit measu rements.
3000M3

6341M3

quantity:21,122 M3

: 6386.976M3

8214M3

In view of the above, I am herewith submitting ETS report along with
Survey and inspection reports duly considering the above and taking further
necessary action in the matter.

This is submitted for favour of information.

Encl: As above
Yo rs faithfully,

ASST.DIRECTOR O ES & GEOLOGY,
SURYAPET (rlC).

Copy submitted to the Director of Mines & Geology, Hyderabad for favour of
information,
Copy submitted to the Dy. Director of Mines & Geology, Hyderabad for favour of
information.

I



\

qt

/

I
I



-t{ }- ftUt, gX c,(Lg W
GOVEN||IU ET'|T OF TELANGANA

DSPUTY DNECTOR OF MIilES & GEOI-OGY, HYDERABAD

FORM. D
iIINERAL DEAT.ER LICENCE

(unorn nule - zooo)

Appllcotlon No : uDt726L:Ull

subject to the following terms & conditions ond Minerol Deoler Dotoils:

'1. Nome of the Deoler is Snl BAtiul STONE CnUSHEI
2. Fother's Nome /Applicotion Type is FIRM

3. Profession of the Deoler is Ptpp?ictol
4. Minerol Deoler licence is gronted for Proccsslng, Stoting, sclllng, Troding
5. tr,tinerols/ore will be purchosed/procured from
6. Poyment ot Applicotion fee & security deposit Tronsoction No. is AO61496

7. The Minerol Deoler Licence is volid from this doy o5.o72ol9 ond sholl expire on O1.o7.2o24
8. Address ot Appllcont is 0-3/4. Voddo?o colony. voddoro cobny. Tondo (Vtttoge),

Thirumobglrl (Monddl), suRYAner (oftrict).
9. Dote of Applicontion for this Registrotion is 14.O5.2OI9

fl[]mffiilfiiltil[l
Dote:O5.07.2Olg

Minerol Deoler Licence is hereby gronted to SRI BAIAJI STONE CnUSHER of Rough Stonc, Rosd
Metol from his/their Minerol Deoler survey No 36, o/e. O./atO (Ho) in Tondo villoge of Thirumologhl
Mondol of SURYAPET District.

Gronted By-
Nomc : M. Vcnkotcahwo?lu
Deslgnotion : Doputy Dlicctor of Mlnes & oGology
Olllce: HYDEnABAD

NotG: This is o Digitolly Signed certificote, doesnt tequire physicol signoture.
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gq- APrvPx ucu XU-
INSPECTION REPORT

n

As per the instructions of the ADM&G' I have proceeded to

inspect the quarry lease for Rough Stone & Road Metal over an extent

ofl.00Hectarelocatedatsy.No.633(Govt'Land)ofThondaVillage'
Thirumalagiri Mandal Suryapet District held by Sri' G'Peddulu and the

Stone Crushing unit for Stone & Metal located at Sy'No'36 of Thonda

Village, Thirumalagiri Mandal, Suryapet District held by M/s' Balaji Stone

Crusher on 19.10.2022. At the time of inspection Sri'G'Kranthi

representative of Sri,G'Peddulu and M/s' Balaji Stone Crusher and

shown the quarrY and srusher area'

During the course of inspection it is noticed that the quarry lease

located in Sy.No. 683 (Govt'Land) of Thonda Village' Thirumalagiri

Mandal Suryapet District held by Sri' G'Peddulu is under non working

condition, no men and machinery available and about 150M3/225MT

Rock spalls stocked in the quarry lease area' As per the physical

observations the lease holder has erected boundary pillars around the

leased area. As per this office records the lease holder has obtained

the last dispatch permit for a quantity of 270M3 of Road Metal vide

Permit No' P9SUR0O61, dt: 20'tO'2027 and it is valid upto

18.11.2021.

Further,itlsreportedthatthestonecrusheri'e.,M/s'Balajistone

Crusher, in Sy. No. 36 of Thonda Village, Thirumalagiri Mandal' Suryapet

District is also under non working condition'

This is submitted for favour of information'

-1t
arlya)( P. Lav

Technical Assistant
O/o the ADM&G, SurYaPet'
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-5 V {rv ru'xuqg - xlv
.Hv r=\1,l:*n*L*_r.HI5^I_g,!!,urloNcoNrRoLBoARD

pr,"n"it'&ii:;Titliib?ii?ff ,Eli6T"lili.itT].uo-oi.?''-

R E U D

g
a
(
)

o 1- \ bst Dt: 06.01.2022
C

Sub: TSPCB - M/s. Rou
extent of 1.O H
Suryapet District
Control of pollution
Issued - Reg.

h_Stone & Road Metal Ou

i,*l;lillit*,ffi**:*
Ref: 1

2.

3.

4.

F:tr*:: tf ii"Si#i,i:yers - 
or. rho nda vi r ra se, rhi ru m a ra s iri Ma nd a r

!si*#i:,Ty##!i,L"*I!:l:r",lt%i*li:v]I:i*.;rThonda fvl ii*t" 'ri",6"","t' over an extent of t.o na in 'sv.rio.d;i'J;
ratlins or s6n; r"'"Lr' i"l. #,1'1 -9''uoo.ulu) 

resardins irr"g"l iiirin;i#
l?l :l- ltr^".:,q n o r th e, "r:ff :i :1'j';: j:1?:,: *""
suryapet & Tahsirdar, itiiir"r.gi.i on 08.09.2021. 

s, Mines & Geology.

RO, Nalgonda Notice
dt.15.09.202 1. - No'72001/PCB/RO-NLG/2021-1138 & 1139,

Hearing held on 21.12.2021.

1

2

ffiff Ffi:ir,'5",,.,i5;'5,g,,',:i,1":ff :'J"J":f Tl#,f,'lifj,',,."'Ji3f -::)j
WHEREAS, the industry has not obtained CFE/CFO ofstone and ioaa uetJ.'in'u qu"r.y also not obtained ,ahe 

Board for the Mining of Rough

WHEREAS' vide referencelsr cited, the Ro, Nargonda office received a co,.'praint fromrarmers of Thonda viraoe Thirum.rigiriN.;'d;iiio#..0"_o by the Asst.Director-oF Mines

I:-:i, !n1,:;.';ff,'":i ":;l?]',:t" f .f^i::i*,I;:hi' .n",sn ito"; Ino"i.i"l u"t"r
District (Lease held bv Sri (

inro rierds and causini rt.;;iT"'kili;lii'fi i'?""# ,tY?;JTl;:i:fff'Jrk::Xiti
*HEREAS' vide reference 2nd cited, the Ro, Nargonda, officiars attended the compraintand conducted Joint inspection or' norgr'-'s*l"'u"ra 

^"ud 
Metar euarry and arsotnspected M/s. Sri Bataii .Srone crustrei. Sr.ii".:i, 

-Th_onda fvl, rn-i.rrl#iri (M),suryaper Disrrict arono 
-*itn_tne 

orlic;;iJ ;i ili;#'& Georosy, suryapet, rinrirdur.Thirumaragiri on 08.09.i021. rr'',u o"tuiii oi ti" inffit,on report is submitted as forov,/s;
Rough Stone & Road metal. quarry (1.0 Hectares) over an extent of 1.0 Ha inSy.No.683 of rhonda rvr 

.1h;iurnsi.rii;i 1ui;-;;*pet District (Lease held by sriG.Peddutu) is engaged in Iuarrying of Rough Stone & Road metal of 1.0 Ha.
Rough Stone & Road metal qualV (1.0 Ha) (Lease held by Sri G.peddulu) has notobtained CFEICFO of the B
euarry also not obtained aao.uto 

tot the Mining of Rough ston" ana n""J rv"i"r. *,"
At the time of inspection, the quarry was not in operation.

3

4

lt.

iii.

iv. The surroundings of the Quarry North: part of hi, forowed by agricurturar rands;South: Part of hiI folowed by' agricurturar l*or;" durt, Agricurturar rands; west:Agricultural lands;

Nearest human habitation of rhonda vilage is rocated at a distance of about 1 KM.

BY REGD. POST WITH ACK, DUE
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vi. The Board issued Notice to_the industry on 15.0g.2021 for quarrying of Rough stoneand Road Metal without CFE/CFo or tde soiid, eut, thJiniusiil'hiJntirru_itt.o
reply to the noflce so far.

vii. During 
. 
the inspection, the Board officiars contacted the comprainants sriRamakrishna, v. Narsaiah. and others. They have informed tnat Ju[ iL brasting,stone bourder chips are faring in their Agricurturat rietosinJcar.i"i pi"uii.r.

5, WHEREAS, vide reference id cited, the Ro, Nargonda issued Notice to the industry on15'09'2021 for quarryins of Rough Stone and nou"J m"tut witrroui i:ielCri]'ii tne eou.o.But, the industry has not submittid reply to the noiice so far.

6' WHEREAS, vide reference 4th, cited, you were given an opportunity for hearing beforethe Task Force commirree of the Boaid on zt.ti.zozt. rn!'inariti;l ,"p."iJntutir" 
"nothe comprainant attende.cJ the virtuar meeting, ntter oetaiteo airirrri"ri'tn" committeerecommended to issue crosure order to the industry for not obtaine;;'FiE iro or tn"Board for the Mining of Rough Stone and noaO Neiif.

7. WHEREAS, after carefur consideration of the materiar facts of the case, the Boardhereby issues crosure order your industry foinot obtained cFE & cFo of the Boardfor the Mining of Rough Stone and Road Metal. 
-

8. In view of the above and after careful consideration of the material facts of the case theBoard is of the firm opinion that, the industry not obtained CFE & CFO of the Boa rd forthe M ining of Rough Stone and Road metal. Under the powers vested with Telan9a naState Pollution Control Board under section 33 (A) of the Water (prevention and Controlof Pollution ) Amendment Act, 1988 and

9' You are directed to take note that if you conrnue to operate your industry even afterreceipi of these orders,. you wi, be riabre for frosecuuon in tne court-oi 'r'tetroporitan
Magistrate or Judiciar Magistrate of the firs[ iluts uno"i ;;.$r; +itzi' or water(Prevention and contror of porution) emena,nlniect, 19gg, the punishment for whichincrudes imprisonmenr for a term which shalr noi oe teis nan one i"", lx,iii.tts whichmay be extended to six years and with fine.

10.You are further directed to take note that the TSSpDCL, has been ordered to disconnectPower Suppry to vour industry wi*r immeiiaie 
"n*t. shorri-voii-."r-oi'i" run yourindustry by means of dieser generator 

"r i"v ,n"l.nunicar device, you wi, be attracting
l[fi:H':L #l:"r'rr:u:"'"' 

4t(2) ot watei lRievention and' controi oi norrutionl

b o
al n vt You are also hereby directed to immedia tely stop allindustrial activities with immediate effect from the date of this order.

sd/-
MEMBER SECRETARYTo

L.-
^_) ^\e-K$1-;^

M/s. Rough Stone & Road Metal euarry (1.O Hectares),(Le-ase_held by Sri G.peddulu), \--- 
- ' \-rv "!e

Sy.No.6a3 of Thonda (V),
I ntrumatagiri (M), Suryapet District.
Copv to:

fiI. Di-strict Magistrate & coilector, suryapet for kind information.2. The Superinte-ndino Engineer i6;,r;ii;;;;: ^'T.tunsunu 
Stare Southern powerDistribution Comoan-u Lro., Sr.vapi,i ior. i.r".#!ti"" and necessary action.3. The JCEE., Z.O.. R.c.pu.um for information l rU'ni.ersury uction.4' The Environmentar Fr gine.er, negionaf oiii.",'-ruigona" ior-inioi,naron and necessaryaction The E.E is aiso oi.ectet-iJ .I."rr iir" -*er reading of T.S. Trans co.

" i"'01![,','i,li'.$i:,'Jffi,ii"::tilfifX"Ji*i;;-. il"'.l?#:'Ll,o '.l-in"r".. .n"
5. Concerned f ile.

v "1l^'

//T.C.F.B.O//

I,t(\(,i;fu
,Senior f nvironmlntal Lu1' (rast norcJ)grneer 

(FAc)
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